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 (il)  Improvement  in  pay  scalea  of
 lowest  paid  categories  of  primary
 Teachers  and  other  allied
 categories  ;

 (iii)  Increase  in  the  rate  of  increment
 afd  reduction  in  the  time  span
 to  r2  years  in  the  pay  scales  of
 all  categories  of  teachers  ;

 (iv)  Grant  of  Selection  Grade  to  all
 teachers  on  completion  of  six
 years  of  service  ;  and

 (v)  Fixation  of  pay  on  point  to  point
 basis,  i.e.,  one  increment  for  every
 three  years  service,  with  a
 ceiling  of  three  increments.

 These  demands  have  been  carefully
 considered  by  the  Government,  but  it  has
 not  been  possible  to  deviate  from  the

 recommendations  of  the  third  pay  commis-
 sion,

 Deve'opment  of  Drought-Prone  Areas

 2000.  SHRI  CHINTAMANI  PANI-
 GRAHI  :  पता।  the  Minister  of  AGRICUL-
 TURE  AND  IRRIGATION  be  pleased  to
 state  :

 (a)  whetier  a  large  scale  project  for
 developing  drought-prone  areas  some
 States  has  been  drawa  up.

 (b)  if  so,  the  main  features  of  the  pro-
 gtamme  :  and

 (c)  whether  Orissa  Stat.  hasbeen  covered
 under  this  programme  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  GF  AGRICULTURE  AND
 IRRIGATION  (SHRI  SHAH  NAWAZ
 KHAN)  :  fa)  Yes,  Sur.

 (b)  A  statement  is  enclosed.

 (c)  Yes,  Sir.

 Stacement

 Main  features  of  the  Drought  Prone
 Areas  Programme

 Drought  Prone  Arcas  Programme  sims
 at  the  integrated  rural  development  in

 agriculture  and  aliled  sectors  in  the  selected
 drought-prone  areas.  ‘The  emphasis  is  on
 securing  investments  which  should  sot
 only  provide  a  continuing  development
 but  also  generate  future  employment.
 Effort  is  being  made  to  ensure  that  district
 as  a  unit  is  conceived  for  the  purposes  of
 project  formulation.  Various  elements
 required  for  the  development  of  a  district
 aro  projected  on  tho  basis  of  resource
 endowment  to  link  ap  in  such  4  manner  that
 every  element  is  directly  related  to  the  others.
 Tit  prim:  cricoriis  to  etiure  a  compara-
 tue  stability  in  farm  incomes  through
 investments  at  micro  afd  micro  levels.
 The  Prog  amn:  coasts  nitrates  on
 the  weaker  sactions  of  rural  socisti¢s  to
 maxiniss  ths  imesn)  stabilty  of  these
 sectors.  The  core  of  the  programme  is
 towards  optimal  utilization  of  land  and  water
 88  a  resourcs.  The  programme  elem:nts
 cover  suc’i  activities  ay  sul,  add  =  mouture
 conservation  afforestations,  development
 and  managemort  of  trrigatiot  resources,
 development  of  agriculture,  cattle  develop-
 mzit  liiked  with  dary,  shesp  development
 hioked  with  pistan  development  of  piggery,
 poultry  etc,
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 QUESTION  OF  PRIVILEGE—Contd.
 Impori  Licence  CasB—contd.

 SHRI  JYOTIRMOY  BOSU  (Dia-
 mond  Harbour)  :  Sir,  I  have  given
 notice  of  a  privilege  motion  against  Shri
 Lalit  Narayan  Mishra  because  he  has
 deliberately  maje  a  wrong  statement  to
 mislead  the  House.  (Interruptiont),....+..

 aft  wy  लिये  (बाका)  :  अध्यन

 महोदय,  मेरा  व्यवस्था  का  सवाल  हैं।  & ६६

 सदन  की  कार्यवाही  कैसे  चने  इस  के  बारे  में

 में  व्यवस्था  का  सं बाम  उठा  रहा  हू  |  ««

 (व्यवधान)  .  .  .

 भी  धोकर  बचाव  सिह  (चंद्रा)
 झनक  महोदय,  एक  साथ  ये  इससे  कैसे  बड़
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 हो  गए  ?  मैं  चाहता हूँ  कि  श्राप  जिन  का  दाम

 पुकारे  वही  खड़े  हों  ।  मैं  महीं  कहता  हैं  सि

 इस  सदन  में  इस  तरह  की  बात  चले  ।  मैं

 इस  के  खिलाफ  प्रोटेस्ट  करता  हूं  |  ये  इतने
 लोग  कैसे  खड़े  हैं?  बार  बार  इस  सेवन  में

 इस  तरह  की  बात  होती  है  1  ड्राप  (जन  का
 नाम  पुकारें,  जिन  को  बोलते  का  मीका  दें  मे

 बोलें  |  क्या  है  यह  ?  मछली  बाजार  है  ?

 यह  लंदन  है,  सदन  I

 aft  झील  बिहारी  बाजपेयी  (स्वा लि पर):
 ब्रायन  महोदय,  हम  तो  चुपचाप  खड़े  थे,

 ये  क्यों  बोल  रहे  थे  ?  क्या  भाप  की  इजाजत
 से  चिल्ला  रहे  थे  ?

 की  होकर  बवाल  सिंह  :  ज्ञान  लोगों  को

 चुप  कराने  के  लिए  में  चिल्ला  रहा  था  1

 शी  साधु  सिमटे  :  प्र् यक्ष  महोदय,  ड्राप  का

 यह  कहना  दुरुस्त  है  कि  एक  स्प  सभी  लोग

 बोलेंगे  तो  किसी  को  भी  सुन  सही  पाएंगे  i

 इसलिए  मैं  पहले  इस  पर  व्यवस्था  चाहता  है
 कि  ब्रज  क्वैश्चन  ओवर  समाप्त  हुआ  !  उस
 के  बाद  आप  के  निर्देशों  के  प्रचुर  सव  से

 पहले  प्रिविलेश  मोशन  लिया  जाना  चाहिए  t
 बाकी  झालर  पेपर  पर  जो  बिजनेस  है  उस  से
 ज्यादा  वरीयता,  उप  से  ज्यादा  प्राथमिकता
 कप  को  अखिलेश  मोशन  को  देनी  चाहिए  |

 मो  इसीलिए  गुप्त  (प्रतिपूय)
 वह  पांडेय  है  t

 भी  क  लिये  :  यही  तो  कह  रहा  हूं  ।

 इसीलिए  इस  को  सब  से  पहले  लेना  चाहिए  t
 मामला  कहां  तक  पाया  है  सभी  लोग  जानते  हैं
 परोक्ष  भाप  भी  जानते  है ंकि  शुक्रवार को  यह  सवाल
 उठा  कि  बाप  को  जो  पत्र  लिखा  गया  था  क्या

 यह  इस  सबने  का  झोर  चेयर  का  भर मान  है  ?
 तो  बहुत  सारी  बातें  होने  के  वाद  श्री  ब्रह्मानंद
 रैली  ने  बहु  सफाई  दी  कि  हैं  समझ  नहीं  वाया
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 था  कि  कया  निर्णय  हुआ  था  इसलिए  मैं  कैफ-

 मूड  था,  तो  कम् पेश नेट  ग्राउंड  पर  स्टेम
 के  प्रस्ताव  को  वापस  ले  लिपा  गया  ।  मैंने
 श्याम  बाबू  से  विपदा  की  कि  प्राय  कने  प्रस्ताव

 को  प्रेस  रे  कीजिए  शोर  उन्होंने  दया  वृद्धि  से,
 बम् पेज नेट  के  ग्राउंड  पर  अपने  प्रस्ताव  को
 पेश  नहीं  किया  ।  यहा  तक  कार्यवाही  आई
 ची।

 ब  प्रत्यक्ष  महोदय,  सी  बी  भाई  की
 रिपोर्ट  के  बारे  में  भी  ज॑सी  हम  लोगों  से  मांग
 की है  (व्यवधान)  ....

 SHRI  VASANT  SATHE  (AKOLA):
 Te  was  rejected  by  the  Deputy-Speaker.
 All  this  is  a®*  ५  compassionate  grounds  "

 (Interruptions)
 MR.  SPEAKER  :  You  can  say,  oe  not

 correct”,  Don't  use  that  word.

 It  is  unparliament  ary.  Delete  it.

 aft  मधु  लिमये  प्रध्यक्ष  महोदय,  तीन
 कार्यवाही  उसके  लिए  करनी  पड़ेगी  |  ()
 सी०  बी०  झाई०  की  रेजीमेंट  रिपोर्ट  नहीं
 सब  रिपोर्ट  तौर  दूसरी  भी  रिपोर्ट्स  इस
 इन्वेस्टिगेशन  के  बारे  में  ले  करने  के  बारे  में
 क्या  बाप  प्रिया  स्पष्ट  निर्णय,  जो  कुछ  भी

 हुआ  है  उसकी  रोशनी  में  देगे  ?  (  2)  हम  सिनी-
 स्तरों  से  व्यक्ति:  सुनना  चाहते  है  क्योकि
 प्रिविलेज  का  मामला  सरकार  के  ि  लाफ  नहीं
 एक  एक  मिनिस्टर  और  सदस्य  &  खिलाफ  है।
 (3)  इनके  द्वारा  घुमा  फिरा  कर  जो  सब॑-

 जुड़ी  वाला  मामला  रक्षा  गया  है  उसके  बारे  में
 शाप  हम  को  क्रमश.  सुनिए  ।  सी०  बी०  भाई०
 की  रिपोर्ट  के  बारे  मे  रूलिंग,  मिनिस्टरों  के
 ब्यान  और  उसके  बाद  भाप  हम  को  जवाबी
 भाषण  करने  के  लिए  बुलाइए,  फिर  प्रीतिभोज  के
 सवाल  पर  झ्रषनती  |... ह  शाप  दीजिए

 **Expunged  at  ordered  by  the  Chek.
 2647  LS—8
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 SHRI  JYOTIRMOY  S5BOSU
 Sir,  I  hae  given  notice  of  ॥  breach  of
 privilege  motion.  I  would  like  to  make  a
 ubmission  on  what  I  have  already  written

 to  you.
 MR.  SPEAKER,  No  other  privilege

 motion  can  come  now  when  we  are  al-
 ready  having  before  us  a  privilege  motion
 under  discussion.

 प्रभी  पहला  चल  रहा  है,  दूसरा  कैसे  लेंगे  ?

 भ्र भी  एक  सवाल  चल  रहा  है।  उसके  बीच
 में  एक  शोर  किसे  ले  कराएं  ?  उसी  में  सभी  को
 शामिल  कर  लीजिए  श्राप

 भरी  बदल  बिहारी बाजपे सी  :  जो  चाहे
 शीट  सी  बी  आई  ने  दी  है  उस  चार्जशीट  के  प्राकार
 पर  नया  प्रिविलेज  मोशन  बनता  है  श्री  एल

 एन  मिश्र  क ेखिलाफ  |  उसका  नोटिस  पाया  है,
 उसको  बाप  शामिल  कर  लीजिए  |

 MR.  SPEAKER  :  They  will  all  be
 treated  as  one.

 उसी  में  कर  सकते  है  |  डिस्कशन  जो  चल  रहा
 है,  उसी  मे  कर  लीजिए  i

 SHRI  JYOTIRMOY  BOSU  :  Sir,
 you  were  kind  enough  in  your  wisdom,
 if  I  understood  aright,  after  the  point  of
 order  was  finished,  to  allow  me  to  make  8
 submission  under  Rule  223.  It  is  a  breach
 of  privelege  motion  under  sppropriate
 rules  ageinst  Shri  L.  N.  Mishra....
 (Interruptions)

 प्रत्यक्ष  महोदय  :  इसमें  मैंने  कह  दिया
 है  कि  जो  प्रापका  है  वह  उसी  में  चलता  रहेगा  t

 सब  शामिल  चलेगा  |  सब  इकट्ठे  ही  चलेंगे  t

 पहले  मैं  एक  बात  कलीर  कर  लू  कि
 छापने  यह  ऐडजर्वमेंट  मोशन  दिया  है

 श्री  0 1  बिहारी  वाजपेयी  :  बहु  तो
 पीछे  झायेंपे  1  पहले  तो  प्रिविलिज  का  मामला

 है।  पहले  झगर  प्रीतिभोज  भोजन  को  ले  लेंगे  तो
 ऐड जन मेंट  पीछे  बला  जानता

 were  भनोत  :  इसमें  पहले  .ऐड जले मेंट
 मोशन  है,  उसके  बाद  प्रिविलेज  रखा  हुमा  है  1

 SHRI  ATAL  BIHARI  VAJPAYBE  :
 We  are  not  pressing  our  adjournment
 motions.

 At  least,  I  am  not  pressing  for  it.

 SHRI  JYOTIRMOY  BOSU
 I  am  not  pressing  for  it  today.

 The  facts  of  the  case  are  as  follows  :

 Shri  L.  N.  Mishra,  in  his  personal
 explanation  dated  200  August,  7974  said  :

 ‘I  recollect  having  received
 letter  purporting  to  bear  the
 signatures  of  a  number  of  MPs
 when  I  was  in-charge  of  the
 former  Ministry  of  Foreign
 Trade.  As  far  as  I  remember.
 (Interruptions)

 SHRI  com  M.  STEPHEN  (MUVAT-
 TUPUZHA)  :  I  rise  on  a  point  of  or-
 der.  For  the  last  three  days,  certain
 things  have  been  pending  here.  They
 all  started  with  a  privilege  motion.
 Three  or  four  friends  of  the  Opposition
 gave  notice  of  8  motion  which  you,  in
 your  discretion,  could  have  either  ad-
 mitted  or  refused.  Any  way  you  pre-
 ferred  that  they  might  be  heard  in  the
 open  House.  That  privilege  motion  is
 pending.  A  final  ruling  has  not  been  given
 on  that.  Rule  224  reads  as  follows  ;—

 oo  The  right  to  raise  a  question
 of  privilege  shall  de  governed
 by  the  following  conditions,  na-

 mely,
 (i)  not  more  than  one  question  shall

 be  raized  at  the  same  eitting..  PJ

 I  would  like  to  know  whether  the  pri-
 vilege  motion,  given  notice  of,  iq  pending
 decision  or  not.  If  it  is  pending  decision,
 then  without  dispeaing  that  af  anothe!
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 privilege  motion  cannot  be  raised  in  this
 House.  A  new  motion  has  now  been
 raised,  My  submission,  therefore,  is  that
 this  privilege  motion  which  is  now
 given  notice  of  cannot  be  taken
 note  of,  let  this  alone  be  heard.  A  pri-
 vilege  motion  is  already  pending,  and  st  is
 your  responsibility,  as  Speaker  of  the
 Houte,  to  tell  us  whether  you  consider  that
 privilege  motion  to  be  in  conformity  with
 the  rules  of  procedure,  so  that  we  may
 decide  whether  it  should  be  admitted
 under  rule  222.  To  allow  that  to  be  pen-
 ding  and  during  its  pendency  another  pri-
 vilege  motion  coming  and  then  a  public
 hesring  being  given  to  that,  another  sub-
 sidiary  motion  coming  out  of  that,  car-
 rying  on  the  matter  unendingly  like  ths
 will  obstruct  the  proceedings  of  the  entire
 House.  We,  the  members  of  this
 House,  have  got  the  right to  request  that
 the  business  on  the  agenda  be  taken  up
 and  disposed  of.  A  privilege  question
 has,  of  course,  a  certain  priority.  "The  mat-
 ter  which  could  be  considered  in  the
 Chamber,  you  preferred  to  hear  in  the
 House.  (Interruptions)  My  point  of
 order  is  simply  this.  When  a  privilege
 motion  is  pending  consideration  by
 you  and  when  the  House  is  seized
 of  that  matter,  no  other  privilege  motion
 should  be  listened  to  and  should  be  taken
 notice  of.  Therefore,  the  attempt  of
 Shri  Jyotirmoy  Bosu  to  raise  another
 privilege  motion  is  out  of  order.  You
 may  kindly  rule  that  out  of  order  and
 give ws  your  ruling  with  respect  to  the
 privilege  motion  which  has  already  been
 heard.

 ft  झील  बिहारी  घाजवेधी  :  एक  समय  पर
 एक  ही  विषय  उठ  सकता  है--मह  नियम  इस
 मामले  में  लागू  नहीं  होता  है  क्योंकि  सारे

 प्रीतिभोज एक  ही  विषय  से  जुड़े  हुए  हैं.
 '(ब्यान)  ee =  .  .

 wetter  महो वन,  झापड़  झपना  रूलिंग  देने
 से  पहले  इस  पर  विचार  कीजिये  कि  भाप  को
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 चार  मेम्बरों  ने  तीन  मंत्नियों  के खिलाफ  एक
 ही  दिन  प्रिविलेज  के  मौज  दिया  पौर  शापते
 उनके  बारे  में  विचार  करता  स्वीकार  किया  ।
 आपने  यह  टेकती कल  पा धार  नहीं  लिया  कि

 एक  दिन  में  एक  ही  स्लोगन  ा  सकता  है,
 क्योकि  बाप  समझते  हैं  कि  वे  सब  एक  ही
 विषय  से  सम्बन्धित  हैं।  इसलिये  कांग्रेस  मेम्बर
 भी  इस  समय  समझदारी  का  परिचय  दें--
 क्योंकि  सारे  प्रिविलिज  एक  ही  विषय  से  जुड़े
 हुए  हैं.  -व्य थि धान)  .

 झ्रापने  नोटिस  देने  वाले  सब  मेम्बरों  को

 सुना,  फिर  छापने  गृह  मंत्री  को  बोलने  के  लिये

 कहा.

 शिया  |  महोदय  :  श्राप  बतलाइये-
 क्या  रोज़  सुना  कर  ।

 शी  झील  बिहारी  बाजपेयी  :  ग्रुप
 फैसला  कीजिये  ।

 झटका  महोदय  :  क्या  फैसला  कहूं-ये
 शा  जाते  हैं  ।

 थी  झट  बिहारी  वाजपेयी:  सी०  बीए

 झाई०  की  जो  चार्जशीट  पदावत  मे  दाखिल

 हुई  है,  यदि  उस  के  प्राधार  पर  नया  प्रिविलेज
 मोशन  बनता  है  तो  क्या  हम  दे  नहीं  सकते  ?

 wea  बहाव  :  आप  खुद  कह  रहे  हैं
 कि  नया  बनाता  है।  जब  पहले  ही  एक  चल

 रहा  है  और  उस  के  चलते  हुए  फिर  बाप  एक
 नया  दे  रहे  हैं  तो  नया  तब  ही  जायगा  जब
 पिछला  खत्म  हो  जायगा  t

 SHRI  JYOTIRMOY  8080  :  You
 called  me,  after  considering  this  thing.  .  ae

 SHRI  C  M.  STEPHEN  :  You  should

 MR.  SPEAKER  :  You  said,  you
 are  coming  to  a  point  of  order........

 SHRI  JYOTIRMOY  BOSU  :  Their
 skeleton  is  stinking  in  the  cupboard....
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 SHRI  C.-M.  STEPHEN  :  You  are  the
 Most  stinking  person  in  the  world,

 SHRI  VASANT  SATHE  :  He
 wants  to  destroy  the  Indian  Parliament.
 Kindly  regulate  the  proceedings  of  the
 House  according  to  the  rules.  It  wil
 make  things  easy  for  all  of  us.  Are
 you  now  going  to  listen to  the  point}  of
 order  raised  by  Mr.  Stephen.  Please

 give  your  ruling.  You  have  to  decide.

 wena  महोदय  :  नया  कसे  भा  जायेगा  ?

 पिछला  डिस्पोज  नहीं  मघा  तो  दूसरा  कैसे
 झा  जायेगा  ?

 श्री  wee  बिहारी  वाजपेयी  :  नया

 जरूर  है  लेकिन  क्वेश्चन  एक  ही  है।  मोशन
 अलग-अलग  है,  लेकिन  बवेप्चन  एक  ही  है  ।

 झटका  महोदय  :  बाप  कहते  है  कि  जो

 पुराना  मोशन  चल  रहा  है,  उस  के  साथ  जो

 दूसरे  मौजूद  थे,  बे  सब  प्राइड्रेन्टिकल  है  ।
 मेने  कहा  कि  भ्रमर  सब  क्राइडेन्टिकल  है  तो

 एक  की  ले  ले  ।  उस  में  सब  क॒छ  प्रा  जायेगा  1
 उस  को  एक  बना  कर  झीर  उसी  को  बस  बना
 कर  श्राप  ने  पने  हवालात  का  हजार  किया  |
 कब  उस  तारीख  के  बाद  फिर  एक  शौर  नई
 बात  ग्राती  है  तो  वह  एक  सेप्रेट  मोशन  है  ।

 SHRI  JYOTIRMOY  BOSU  :  This
 is  a  separate  privilege  moton  on  the
 basis  of  the  chargesheet  that  was  given
 on  Friday  evening.

 MR.  SPEAKER  :  Thisis  a  separate
 motion.  How  can  it  come  when  we
 have  already  one  before  it  ?

 SHRI  VASANT  SATHE  :  No  more
 submissions  en  that.  He  has  given  the
 ruling.

 SHRI  SHYAMNANDAN  MISHRA  :
 (i  qpiearai)  :  Have you  shut  us  out on  the
 subject  ?

 SHRI  VASANT  SATHI:  Yes.  You
 cannot  reopen  it,

 SHRI  SHYAMNANDAN  MISHRA  :
 Thisis  an  unusual  step  on  the  part  of  you,
 I  wantto  be  heard  on  this.

 MR.  SPEAKER  :  Now  you  ome  with
 #  privilege  motion  arising  out  of  «  matter
 which  ercse  on  a  different  day,  You  are
 brirgirg  itin  anew  shepe.  इसको  बैसे  ले
 सकते  हू  t

 SHRI  Cc  M.  STEPHEN  :  Please  sec
 rule  376.  He  hes  no  right  to  be  heard.
 This  point  is  already  over,

 SHRI  SHYAMNANDAN  MISHRA  :
 He  shouts  ;  others  are  not  allowed  to  speak.

 SHRI  Ga  M.  STEPHEN  :  We  are
 watching  this  for  the  past  3  days.

 श्री  सचुलिमये  भाप  हमारी  बात  सुन  ल,

 उस  के  बाद  श्राप  जो  निर्णय  देंगे.  बह  हम॑

 मनीजर  है  । द

 SHRI  2.  M.  STEPHEN  :  There  is  nv

 right  to  be  heard  under  the  rules.I  |  am

 risingen  pointof  order.

 MR,  SPEAKER  :
 that.

 SHRI  C.  M.  STEPHEN  :  He  canfo!

 speak  when  you  have  given  your  raling  on
 that,  Under  Rule  376  I  raise  this  point  of

 order.  I  amnot  going  to  yield  wo  in)

 body.

 MR.  SPEAKER  :  Av  already  w  tated  by

 me,  you  have  given  anew  motion.  That
 cannot  come  unless  this  first  item  idi-

 posed  of,  We  are  already  dealing  with  the
 first  ite  m.

 श्री  1  साठे  किस  रात  पर  जाप

 सुनना  चाहते  हैं?  झापड़  नियम  376  दे
 लिये

 Itsays  :

 “Subject  to  conditions  referred  t  0
 aub-rules  (1)  and  (3)  |  amember may
 formulste  a  point  of  onder  ana
 the  Speaker  shall  decide

 I  have  rcphed  wo
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 whether  the  point  raited  is  #  point  of
 order  and  if  so  give  his  decision
 thereon;  which  shall be  final.”

 Your  ruling  is  final.  How  can  you  hear
 them  again  ?

 MR.  SPEAKER  :  The  point  is:  Is
 this  anew  privilege  motion  ?  Ii  itis  anew
 privilege  motion,  it  cannot  arise  when  there
 is  a  privilege  mouon  already  pendirg.
 They  are  on  apoint  oforder.  How  can  I
 eay  I  donot  allow.

 aft  चु  लिमये  :  यह  प्रेरणा  कहा  से
 मिली  राज  इन  को  ?

 SHRI  VASANT  SATHE  :  They  are
 holdirg  the  House  to  ransom  for  the  last
 tour  days.

 Unterruptions}

 st  wee  बिहारी  बाज पेयों  :  प्रध्यक्ष

 जी,  प्राय  ने  श्याम  वाद  को  बुलाया  ।  अब  यह
 टोका  टाकी  क्य  हों  रही  है  ?

 SHRI  SHYAMNANDAN  MISHRA  :
 The  point  that  we  are  considcrir  gxs  whether
 any  other  complamt—I  am  laying  stresi  on
 the  word  ‘complaint’  as  against  question—
 of  breach  of  privik  ge  could  be  made  in  the
 House  on  ary  day  when  rome  other  motion.

 of  breach  of  privilege  are  pending

 Sir,  lam  only  looking  towards  the  Char.
 Jamnotdoinganything  at  all.

 My  submussion  is  that  so  far  8७  comp-
 jJaints  of  breach  of  privilege  are  concerned.
 they  have  to  be  made  immediately  after
 the  breach  had  occurred.  Itisnow  another
 question  whether  the  question  about  the
 breach  could  be  taken  up  by  the  House  or
 not.  But,  this  is  obligatory  an  all  of  us

 ‘+++  (Interruptions),

 SHRI  K.  LAKKAPPA  (Tunkur)  :  Sir,
 now  I  rise  on  a  point  of  order.  Now  he
 says  that  it  is  a  complaint.  How  are  you
 alldwing  thia  ?  (Interruptions).
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 SHRI  SHYAMNANDAN  MISHRA  :
 In  the  House  of  Commons  the  practice
 is  that  the  notice  may  not  even  be  given  to
 the  Speaker  because  it  is  immediately  at-
 tracting  the  breach  and  therefore  a  Member
 can  come  straight  to  the  House  and  com-
 plain  about  the  breach  that  hes  occurred.
 Cnterruptians)

 SHRI  C.  M.  STEPHEN  :  Sir,  a
 point  of order  is  that  he  carnot  reopen  this
 against  your  ruling  given  already  on  the
 point  of  order  raised  by  me.  My  ques-
 tions  :  can  he  raisethts  ?

 SHRI  ATAL  BIHARI  VAJPAYEE  :
 Mr.  Speaker,  Sir,  he  should  be  called
 to  order  since  you  have  asked  Mr.  Mirhra
 to  speak,

 MR.  SPEAKER  Kindly  sit  down.
 Let  me  listen  to  the  pcint  ¢f  order.  Mr.
 Mushra  has  already  १७९०  a  point  of  order.

 SHRI  SHYAMNANDAN  MISHRA  :
 So,  Sir,  itis  my  respectful  submission  that
 when  an  offence  had  occurred,  the  First
 Information  Report  has  ,to  be  Iedged.  And
 itis  on  lodging  of  the  E.I.R.  with  regard  to
 whict  a  breach  of  privilege  hes  been  raised
 by  Shri  Busu,  Shri  Vajpayee  and  Shri
 Limaye.  Here  is  an  offence.  Its  nota
 question  of  charge-rheet.  We  heave  rot
 come  to  that  stage.  We  have  only  come
 before  the  House  with  a  complaint  that  a
 breach  of  privilege  has  occurred  about  the
 lodging  of  the  F.I.R.  Thus  is  a  breach  of
 privilege,  It  is  clear  from  the  ptactice
 in  the  House  of  Commons  that  it  has
 to  be  immedrately  lodged.  I  iv  for  yuu  to
 consider  whether  ,t  should  be  taken  on  the
 next  day  or  the  third  day.  But,  the  Mem-
 ber  would  be  feilingin  his  duty  if,  after
 the  breach  of  privilege  has  occurred,—he
 Offence  has  been  committed—he  does  not
 come  to  the  House  immediately  about  it:-
 (Interreptions).

 MR.  SPEAKER  :  Mr.  Bosu.
 SHRI  JYOTIRMOY  BOSU  :  The  first

 thing  is  this.  Ihave  given  anotice  and  I
 have  stood  up  as  scon  as  the  question  Hour
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 was  over.  And  you  were  kind  enough  to
 direct me  that  after  Mr.  Limaye’s  point
 of  order  Was  over.  I  may  make  my  sub-
 mission.  As  soon  as  Mr.  Madhu  Limaye
 had  finished  his  point  of  order  and  sub-
 mission  thereon,  I  was  on  my  legs  and  I  was
 makirg  my  submission,  to  ycur  goodself.
 All  that  T  wanted  to  say  was  to  highhght
 and  draw  the  attention  of  the  House  to
 your  goodself.  From  the  charge-sheet
 that  has  been  placed  on  the  Table  of  the
 House  on  Friday,  late  evening  and,  on  the
 basis  of  the  charge-sheet,  Ihave  formula-
 ted  aprivilege  motion.  If  Thad  notdone
 so,  would  younot  agree  thar  I  have  failed
 in  my  duty  as  ३8  Membcr  of  this  House  ?
 Allthat  र  wanted  to  do  was  to  raise  the  issue
 and  you  allowed  me  t  make  my  sub-
 mission  as  brief  as  pessible.  In  that
 process,  my  hon.  friends  got  sgitated  ard
 they  prevented  me  from  speaking

 MR.  SPEAKER  :  Iris  anew  privilege.
 Will  you  kindly  sit  down?

 इस  से  वक्त  बचना  ।  नगर  शाप  नहीं

 चाहते  ता  चलते  दीजिये  |

 धो  शटल  बिहारी  बाजपेयी  :  आप  पहले
 छल  के  बारे  में  हमारी  बात  सुन  लीजिये,  हम
 आप  की  मदद  करना  चाहते  हैं  ।

 झप्यक्ष  महोदय  :  मदद  तो  क्या  पता  नहीं
 यह  चीज  कहा  जाएगी  |

 श्री  झील  बिहारी  बाजपेयी  :  भ्रध्यक्ष  जी,
 हमने  प्रिसले  का  नोटिस  दिया  है।
 यह  भी  ठीक  2  कि  हमारी  प्रिविलेज  मोशन
 जो  अदालत  में  चार्ज  शीट  दाखिल  की  गई  है
 उसके  आधार  पर  है  |  कप  यह  मानोगे,  व  चाज
 जीट  बाद  में  रखे  गये  है  ।  जब  पहले  प्रिविलिज
 मोशन  जाएं  तब  चार्ज  शीट  हमारे  सामने  नहीं
 था  t  हम  उसे  आधार  बना  कर  कोई  प्रिविनलिज
 मोशन  का  नोटिस  नही  दे  सकते  है  |  भी  हमने
 नोटिस  दिया  है--ड्राप  रूल  देखिये  :
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 “Not  more  than  one  question  shall  be
 raised  at  the  seme  sitting  .”

 हम  पुराने  मोशन  नही  उठा  रहे  हैं।  वे  तो  उठ

 चुके  है  1  राज  हम  एक  मोशन  उठा  रहे
 है  ।  शाप  बारीकी  से  देखिये  t  चिल्लाने  से
 तब  मामला  नहीं  होगा  ।  शान्ति  से  सुनना
 होगा  ।  कोई  दंगल  नहीं  है

 “Not  more  than  ofe  question  shall  be
 raise  atthe  same  sitting.”

 जो  पुराने  मोशन  है  वे  पहले  दिन  रेज
 बित  जा  चुके  है  |  सच  उन  १२  बहस  हो  रही
 है,  मंत्रियों  को  स्पष्टीकरण  देना  है,  प्रापको
 फैसला  करना  है  |  राज  हम  उन्हें  उठा  नहीं
 रहे  है।  कोई  भी  नियम  हमें  नए  मोशन  या  नए
 सवाल  उठाने  से  नही  रोकता  है  1  श्राप  फैसला
 कर  सकते  है  1  जब  तक  पुराने  मनोज  पर  निर्णय

 नहीं  होगा  थे  मोशन  चैकिंग  रहेगे।  यह  फैसला
 दे  दीजिए  ये  बेकार  में  शोर  मचा  रह  है  ।

 श्री  साधु  लिये  :  मेरा  नया  प्वाइंट  है  |
 मैं  रिपोर्ट  नही  करना  चाहता  ह्  ।  पहली  बात
 नो  यह  है  कि  नोटिस  बोर  क्वेश्चन  में  झ्रापका

 फर्क  करता  चाहिए  7  एक  ही  नोटिस  जल

 करने  की  बात  होती  तो  ग्रा पने  येन  था

 प्रिविलेज  नाटिसिस  का  एक  साथ  क्या

 लिया  ?  मेरे  चार  मोशन  थ  या  नोटिस  थे  या

 कहिये  एक  ही  क्वेश्चन  के  बारे  मे  कि  मिनिस्टर
 के  द्वारा  लाइसेंस  काड  में  सदन  का  श्रीमान

 किया  गया  ।  यह  व्वेश्वन  है  उमाशंकर  जी  के

 खिलाफ.  चट्टोपाध्याय  जी  के  खिलाफ,  गोयल

 जी  के  खिलाफ,  एल  एन  मिश्र  जी  के  खिलाफ

 कुलमोहन  राम  जी  के  खिलाफ  ।  पिछले  सेशन

 में  थे  मोशन  दिल  गए  थे  ।  उस  पर  प्रा पने  ध्न्

 तक  कोई  निर्णय  नहीं  दिया  i  प्रिबिलेज  मोशन

 पंडित  पड़े  रहे  i  मैंने  नोटिस  को  रिन्यू  किया  प्रा?

 पहले  नोटिस  दिया  ।  नई  कौन  सी  बात  हुई  7!

 चार  नोटिस  दिए  जिस  के  ऊपर  बारहे  ला रीव

 को  चर्चा  रु  हुई  उसी  का  एक  कास्केट  नोटिस  |
 है।  एक  क्वेश्चन  उसका  व  वंग नेट  नोटिस  बग

 नेट  नियम  में  मालता  हूँ  a  224  को  मैं  पूरी  तरह

 मानता  हूं  ।--(क  ही  क्वीन  के  बारे  में  भा!
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 पात्र  तानीस  मेरे  श्याम  बाबू  के,  पटल  जी  के,
 ज्योतिर्मय  बसु  जी  के  भागने  सुने  इसी  के  बारे
 में  ।  सभा  कागनेट  नोटिस  शाया  भर  यह  चार्ज
 शीट  से  तिकला  है  |  प्रश्न  एक  ही  है।
 ध्रापका  निर्णय  मानेंगे  ।  लकिन  हमे  लगता  है
 कि  एक  साथ  लेने  में  फायदा  होगा  q  मिनिस्टर
 को  सुनने  के  पहले  हमे  मुनाफे  नो  समय  बचेगा  |
 बना  हमारा  क्या  जाता  है,  फिर  'रिगमेराल

 शुरू  हो  जाएगा  |

 की  शंकर  बयान  सिंह  मेरा  व्यवस्था
 का  प्रश्न  है  ।

 अध्यक्ष  महोदय  आध  मिनट  इनकी  बात

 सुन  लू,  फिर  ग्राहकी  तरफ  जाता  हू  ।  इनको
 अपना  केस  खत्म  कर  लेने  दीजिये  ।

 शी  शंकर  बयान  सिह  थे  समझते  है  कि
 हम  लोग  कुछ  पढे  लिखे  नहीं  है  ।  हकीकत  यह
 है  कि  हम  लाग  भी  रात  अर  सिधारी  करके
 जाते  है  1  लेकिन  श्राप  मौका  ही  नहीं  देते  है  ।
 हमे  बैठे  रहना  पडता  है  t

 अध्यक्ष  महोदय  इनकें  बाद  मैं  झ्रापकी
 तरफ  झा  रहा  हू  ।

 SHRI  JYOTIRMO  Y  BOSU  Sir.  T
 invite  your  attention  to  rule  224,  sub-rules
 (un)  and  (in).  5७?  {n)  clearly  say.
 that  “the  question  shall  be  restncted  to  |
 Specwht  matter  of  recent  occurrence  ”  Now
 for  argument’s  sake,  if  I  wasted  for  three

 or  four  days,  the  purpx  se  would  not  have  been
 served  especaally  when  sub-rule  (a)  says
 that  “the  matter  requires  the  intervennon
 ofthe  House”

 So,  tell  me,  would  there  be  any  other
 matter  40  Very  important  as  this  one  which
 Fequires  the  intervention  of  the  House  or
 Which  does  not  require  the  intervention  of
 the  House  ?

 fsthereanyuther  matter  more  impoutant than  this  ?
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 This  is  my  submnsion,  and  you,  Sir
 as  Speaker  of  the  House,  may  kindly  take
 this  in  to  consideration  and  allow  my  pnvi-
 lege  mouon.

 श्री  शंकर  दयाल  सिह  :  नियम  साया
 222  के  अन्तर्गत  सब  से  पहले  सदन  म  प्रिसले
 मोशन  इल  सभो  ने  उठाया  ।  रोज  इनके  इतने
 प्रतीक  मोशन  पते  हैं  कि  हेम  कुछ  नहीं  कर
 सकते  है।  इन्सानी  नियम  संख्या  222  के

 प्रनुसार  इसको  उठाया  है  हमारे  साथी  श्री
 स्टीफन  ने  376  के  अन्तर्गत  बाइट  आफ
 झालर  रेज  किया है  इन्होने  कहा  है  कि  224
 के  अन्तत  एक  बार  मे  एक  ही  उठाया  जा
 सकता  है  प्रिसले  मोशन  ।  मैं  शंकर  कौर
 कौल  को  काट  करना  चाहता  ह्  ।  मै  उस  मोटी

 पुस्तक  को  बराबर  साथ  ले  बर  नही  चलता  हू
 उस  में  से  नोट  कर  लेता  है  t  उसके  पैठ  925
 पर  यह  लिखा  हुआ  है  कि  जब  सदस्य  व्यवस्था
 का  प्रश्न  रहता  हे  तो  अध्यक्ष  यह  प्रौढ़ता
 करता  है  कि  बह  प्रश्न  व्यवस्था  का  प्रश्न  है
 या  नहीं  और  इस  सम्बन्ध  में  अध्यक्ष
 का  निर्णय  प्रतिम  होता  है  ज्ञापन  श्री  रिलीज
 के  व्यवस्था  के  प्रश्न  को  माना  झोले  रूलिंग
 दें  दिया  ।  आपका  कलिंग  यतीम  कलिंग
 हाता  है  i  उसके  बाद  बहस  की  कोर  गुंजाइश
 नहीं  है।  इसलिये  ज्ञापन  जब  वाला  वि  एन  बार
 एक  ही  प्रिवलेज  मोशन  रखा  जा  सकता  7
 सदन  के  सामने  ता  इसको  मान  लेता  चाहिये  ।
 श्री  लिमये  ने  जो  उठाया  है  प्रिलिजी  मोशन  वह
 हमारे  सामने  है।  इस  पर  बहस  बी  गुंजाइश
 कहा  है।  इसलिए  भाप  लिंग  दे  कि  जो  हमारे

 सामने  प्रिसले  मोशन  है.  उस  पर  हम  बिचार  करें
 जिस  पर  आप  कलिंग  दे  चके  है  उन  पर  बाहर
 नहीं  होनी  चाहिए,  उसकी  गजाइश  नहीं  है  t

 SHRI  H.K.  L.  BHAGAT  (Emt  Delby':
 Sir,  i  am  raring  9  pront  of  order,  and  I  re-
 quest  you  to  give  a  ruling  on  ths.  We  al)
 got  up  in  this  House  the  other  day,  and
 today  also  we  are  getting  up.  How,
 kindly  see  rule  376  relating  to  points  of
 order  ‘Each  one  gets  up  im  thie  House
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 as  did  Mr.*  Madhu  Limaye  twice.  Some
 other  friends  raised  points  of  order.  We
 want  you  to  consider  these  points  of  order.
 4  sheuld  like  to  draw  your  attentionto  sub-
 rule  2  of  rule  376  where  it  says  that  a  point
 of  order  can  be  raised  in  relation  to  the
 business  of  the  House.  Hither  some  business
 is  on  the  agenda  er  you  have  permitted  it
 to  come  up.  What  happened  now ?  Before
 you  had  taken  up  the  agenda  item  before
 you  had  considered  the  matter,  people
 raise  points  of  order  it  has  become  a
 mantra  to  go  against  the  rules.  Point  of
 cf  order  is  being  used  to  indulge  in  defama-
 tioa,  to  create  disorder  in  the  House
 It  is  used  to  make  allegations  it  is  used  to
 supercede  the  business.  He  tried  to  bring  in
 an  interesting  argument.  When  the  question
 of  breach  of  privilege  has  to  be  considered,
 it  is  a  specific  thing;  specific  evidence
 and  specific  arguments  should  be  given
 against  the  specified  person.  My  friend,
 Mishra  says  that  it  relates  to  the  same

 “matter  but  allthe  same  it  is  a  different
 specific  matter.  General  discussion  is  one
 thing.  But  a  privilege  motienis  a  specitic
 motion  relating  to  a  apecific  person  in
 regard  to  a‘  apecific  point  they  should
 adduce  specific  evidence.  Therefore,
 I  am  saying  that  you  must  first  give  your
 ruling  your  considered  ruling  whether  most
 of  the  points  raised,  particul-

 arly  by  the  Opposition  Members,  are  not
 misuse  of  the  provision  about  pvint  of  order
 to  create  disorder  in  the  Hause.  [  want
 your  ruling  on  this.  Unless  an  item  is
 there  before  the  House,  no  point  of  order
 can  be  raised.

 SHRIMATI  MAYA  RAY  (Raiganj)  :  In
 all  humility  may  I  seek  a  clarification  from
 you?  We  have  been  sitting  here  for  the  last  45
 minutes  listening  to  various  points  of
 order,  I  do  not  claim  to  have  more  intelli-
 gence  than  the  other  hon.  members  of  the
 House.  In  fact  ladmit  my  intelligence  is

 extremely  low,  but  if  my  understanding  is
 correct,  you  have  given  a  ruling  just  now  in
 answerto  Mr.  Stephen’s  point  of  order.

 Tf  my  understanding  is  correct  vou  have  said
 that  no  new  motion  could  he  raised  during  the
 pendency  of  the  continuing  one.  §®  your
 ruling  stands.  We  are  prepared
 to  accept  your  ruling,  Mr.  Speaker,  Sir,
 whether  we  agree  with  it  or  not,  is  not  any
 importance.  Itis  your  ruling;  and  you
 have  given  that  ruling  and  it  must  stand
 (nierruptions}

 SHRI  PIL.O0G  MODI  (Godhra):  There
 seems  to  be  a  great  deal  of  confusion  whether
 aruling  on  the  point  of  order  raise  by  Mr.
 Stewhen  hss  been  given  or  not.  My  _  sub-
 mission  is  that  a  ruling  has  not  been  given...
 (interruptions).  $  Have  never  heard  of  ruling
 in  any  House  of  parliament  which  ends
 with  a  question,  aimed  particulary  at
 the  Oppsition.  That  is  how  your  ruling
 enéed.  Kindly  check  up  the  records,  or
 etherwise  check  yourself,  whatever  you  like.
 ‘That  is  how  the  ruling  ended  asking  the
 Opposition  a  ques  tion.  We  were  al!  in
 the  process  of  answerirg  that  question.

 MR.  SPEAKER:  That  isa  good  way  you
 have  found.  You  did  not  understand  it  and
 that  is  why  you  are  answering  it.

 SHRI  PILOO  MODY:  So  far  as  the
 question  of  understanding  or  the  level  of
 understanding  is  concerned

 SHRIMATI  MAYA  RAY:  Sir,  may  I
 point  out....

 SHRI  PILOO  MODY  Maya,  I  will  give
 you  your  turn.  or,  If  you  want  now,  I  will
 yield.

 श्री  देखकर  दयाल  सिंह  :  अध्यक्ष  महोदय,
 सदन  में  किसी  भी  सदस्य  को  इस  प्रकार

 बहकाने  की  व्यवस्था  नहीं  है  यहां  हर  एक
 सदस्य  को  श्रानरेवल  कह  कर  बुलाया  जाता

 है  ।  मानवीय  सदस्य  का  यह  तरीका  ठीक

 नहीं  है  |

 MR.  SPEAKER :  I  would  like  to  inform
 him

 SHRI  PILOO  MODI  :  Sir,  I  have
 yielded  only  to  Maya  and  not  to  you.

 MR.  SPEARER  :  Please  sit  down.
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 SHRI  PILOO  MODY:  I  will  yield  to
 any  lady  in  the  House.  But  as  far  as  I
 know,  you  are  known  as  “Mr  Speaker”  a5
 against  “‘Madam  Prime  Minister”.

 SHRIMATI  MAYA  RAY:  ‘There  is  a
 little  story  about  a  Brahman  and  a  Brahmani.
 One  dsy  the  brahmani  came  and  annou-
 need  that  if  anybody  could  explain  the
 Bhagavadgita  to  her,  she  will  give  him  hal;
 her  property.  When  she  came  home  she
 found  her  husband  in  a  terrible  state  of
 mind.  He  immediately  asked  her  “tell  me
 my  dear  what  have  you  done  ?  You
 have  offered  halt  our  property  to
 someone  who  can  explain  the  Bhagavad-
 pita?  Somebody  might  come  and
 be  able  to  explain  the  Bhagavadgita;  that  3s
 50  very  easily  done  =  She  replred:  “my
 dear  hushand,  why  do  you  worry?  They  can
 certainly  explan  to  me  as  to  what  the
 Bhagvadgita  is.  But  whether  I  understand
 it  or  mOt  is  upto  me,  and  I  shall  never  under-
 stand”.

 SHRI  PILOO  MOIY  That  was  typi-
 alofthe  Congress  story;  ending  with  the
 dishonesty  of  women.  What  the  brahman
 should  have  said  to  the  brahman:  was.  ४]  will
 explain  the  Bhagavadgita  to  you"  so  that
 he  could  keep  the  property  with  ie  family

 Now,  to  continue  with  more  serious
 work  instead  of  these  little  stories  which
 we  all  enjoy,  coming  back  to  the  pon;

 wf  order.  ‘

 SHRIMATI  T.  LAKSHMIKANT-
 HAMMA  (Khammam)  Sir  on  a  point
 of  order.

 MR.  SPEAKER:  Will  you  kindl,  listen
 \o  him  ?  I  am  not  so  cluvalrous.  Kindly  sit
 down.  You  should  not  exploit  his  generosity.
 When  he  did  it  in  one  case,  he  should  do  it
 भा  your  case  also.  Kindly  do  nut  do  it,
 because  he  has  yielded  in  one  case.

 SHRIMATI  T.  LAKSHMIKANT_
 UAMMA  :  So  far  we  were  thinking  that  only
 Shri  Charan  Singh  is  antagonistic  to  women:
 Now  are  we  to  understand  that  Shri  Piloo
 Mody  is  aleo  following  him.  ?
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 SHRI  PILOO  MODY  :  I  do  not  know
 whether  Charan  Singh  is  against  women  or
 her  leader  is  against  men  looking  to  these
 women  she  has  collected  around  her.
 Even  Shri  Borooah  agrees  with  me  when  he
 said  that  the  Prime  Minister  was  the  only
 admi  in  the  party.

 AN  HON.  MEMBER.  Male.
 Shri  Piloo  Mody:  I  suppose  adm  means  a

 male,  a  brahmin.  a  mard.

 MR  SPEAKER:  I  am  just  helpless,  watch-
 ing  the  fight  between  women  and  Shri  Piloo
 Mody.  Why  both  of  you  are  going  astray  ?
 Why  don’t  you  keep  to  the  point?

 SHRI  PILOO  MODY  :  Just  as  Mr.
 Stephen  gets  excited  when  he  sees  the
 Prime  Minister,  I  get  excited  when  I  see
 the  hon.  lady  Member,  Shrimati  Maya
 Ray.  (Shrimati  Sahodrabai  Rai  rose—).  If
 she  also  wants  to  say  something.  I  am
 prepared  to  yield  to  her.

 MR.  SPEAKER:  You  need  not  do  it  in
 her  case.

 ama  देखिए,  यह  ब्या  मजाक  है  ?
 शब  छोड़िए  इस  को  ।  जो  बान  चल  रही  है
 उस  को  खत्म  करने  दीजिए  ।  आप  भी  मेहर-
 बानी  कर  के  प्रश्न  को  प्वाइट  ग्राफ  आकर
 तक  रहिए  |

 SHRI  VASANT  SATHE:  He  ss  ona
 point  of  humour,  not  on  a  point  of  order.

 SHRIPILOO  MODY:  I  was  saying,
 when  I  wasso  pleasantly  interrupted,  that
 the  point  of  order  that  Mr.  Stephen  raised
 on  which  you  said  something,  which  ended
 with  a  question,  which  the  educated  Mem-
 bers  of  the  Congress  Benches  have  taken  to
 be  8  ruling  ind  which  we,  here,  not  being
 educated  thought  was  a  question,  ended
 without  a  ruling  because,  after  that.  another
 point  of  order  was  allowed  to  be  raised  by
 an  hon,  Member  from  there.  Therefore,
 I  consider,  when  one  point  of  order  was
 not  disposed  of  or  was  left  in  suspended
 animation  and  you  allowed  another  point
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 of  order,  we  can  make  submissions  only
 on  the  second  point  of  order.  We  cannot
 make  any  more  submission  on  the  first
 point  of  order.  The  first  point  of  order
 died  without  a  ruling.

 Now,  the  second  point  of  order  that  was
 made  was  really  no  point  of  order  at  all.
 He  kept  on  saying  that  the  “point  of  order”
 instrument  is  being  used  for  various  pur-
 poses.  I  would  say,  all  the  institutions  of
 Government  and  Parliament  itself,  all  the
 institutions  of  democracy,  are  also  being
 used  as  fiippantly  as  he  may  allege  that
 the  Members  of  the  Opposition  are  using
 the  instrument  of  “point  of  order”.  There-
 fore,  on  that,  I  have  to  make  a  submission
 that  when  you  have  done  all  this  to  the
 country,  merely  a  misuse  of  “point  of
 order”  cannot  be  any  serious  crime

 SOME  HON.  MEMBERS  rose—

 MR.  SPEAKER  :  May  I  rep.at  it  again
 that  we  have  already  one  privilege  motion
 before  us  and,  as  I  said,  unless  that  is
 disposed  of,  we  will  not  take  up  the  other
 one.  In  the  meanwhile,  because  Mr.  Vajpayee
 said,  if  itis  not  a  new  one,  if  it  is
 just  a  continuation  of  the  same  one,  and
 they  all  could  be  taken  together,  I  put  it
 to  yeu  that  they  are  all  identical  and,  there-
 fore,  they  could  be  taken  up  together  in
 the  form  of  one  privilege  motion.  Mr.
 Limaye  must  be  aware  that  when  all  of
 them  came,  he  also  agreed...

 SHRI  MADHU  LIMAYE  :  It  wasa
 different  privilege  motion.

 MR.  SPEAKER  :  I  putitto  you  very
 categorically  and  you  said  that  they  all  be
 amalgamated  in  one  and  taken  up.

 SHRI  SHYAMNANDAN  MISHRA  :
 All  offenders  cannot  be  taken  in  the  same
 manner.  The  offenders  are  different.
 Breach  of  privilege  is  committed  hy
 different  persons.

 MR.  SPEAKER  :  Now  we  are  already
 seized  of  one  and  I  have  said  that,  so  long
 as  that  is  pending,  unless  we  dispose  thet
 of,  we  cannot  take  up  another  ore.

 SHRI  SHYAMNANDAN  MISHRA
 Do  not  take  it  up  for  discussion,  but  take
 notice  of  it,

 MR.  SPEAKER  :  Unless  the  first  is
 disposed  of,  we  cannot  take  it  up.  Not
 now.  We  are  already  discussing  one.
 We  shall  take  it  up  later,  It  will  not  be  a
 healthy  practice.

 SHRI  SHYAMNANDAN  MISHRA
 This  is  to  be  taken  notice  of;  it  may  be
 teken  up  later.  (Jnturnpticny;

 SHRI  S.A.  SHAMIM  (Srinagu)  :
 You  have  said  that  we  are  already  seized
 of  a  privilege  motion  and  that  we  cannot  take
 note  of  another  privilege  moticn.  Suppose.
 when  we  are  discussing  a  privilege  motion,
 somebody  from  the  Gallery  throws  leaf'ets.
 Do  we  not  take  notice  ol  that  2  Intermp-
 trons).

 MR.  SPEAKER  :  We  are  already  seized
 of  one  and  it  must  be  disposed  of  befere
 we  take  up  another.

 SHRI  ATAL  BIHARI  VAJPAYEE
 Rule  ह... ६11  says  ;  ‘Not  more  than  one
 question  shall  be  raised  at  the  same  sitting’

 MR.  SPEAKER  :  How  can  I  put  anothe
 when  we  are  already  seized  of  one  2

 SHRI  ATAL  BIHARI  VAJPAYEE
 You  can  allow  ws  to  rae  it.

 MR.  SPEAKER  ;  That  will  be  pending.

 sit  weer  बिहारी  बाजपेयी  :  प्रत्यक्ष

 महोदय,  राज  झगर  कोई  मामला  होगा  तो

 हम  उस  के  बारे  में  पाल  नहीं  नोटिस  दें

 मकने  हैं  ?

 प्रत्यक्ष  महोदय  :  एस  केस  प्रालरेडी

 डीलक्स  हो  रहा  है  ।
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 We  are  already  seized  of  this.  How
 can  I  put  another  one  ?

 SHRI  SHYAMNANDAN  MISHRA  :
 By  the  same  token—since  it  is  a  matter
 of  procedure—if  any  contempt  is  committed
 in  the  House,  shall  we  not  take  up  that
 issue  ?

 MR.  SPEAKER  :  We  are  already  seized
 of  one.  We  are  already  discussing  one.
 How  can  we  introduce  another  one  ?  It
 will  not  come  unless  the  first  one  is  dis-
 posed  of.  Later  on,  we  shall  see.  Let
 the  first  one  be  disposed  of.

 The  Law  Minister.

 श्री  झील  बिहारी  बाज पेयों  :  कम  से
 पहले  कि  दाप  विधि  मंत्री  को  बोलने  के  लिए
 नाही,  हम  शाप  से  72  जातना  चाहते  है  कि
 होम  fatgerr  a  सा  री  थाई  की  रिपोर्ट
 के  बारे  में  जो  प्राय  की  गाइड्स  मांगी  थी  उस
 के  बारे  में  आप  का  फीला  क्या  है  *

 की  ज्योतिभंध  बसु  :  डिप्टी  स्पीकर

 साहब  के  सामने  में  न  हाउस  की  लिंग  कोट
 किया

 that  the  House  cannot  abdicate  ate  power;
 the  House  must  sit  on  judgment;
 ‘he  House  is  supreme.

 MIR.  SPEAKER  Please  sit  down.

 श्री  अटल  बिहारी  वाजपेयी  :  उन्होंन
 जो  रिपोर्ट  शाप  का  भेजी  है--क्या  वह  एक
 ग्षोर्ड  #  था  कई  सपोर्ट  है  कनेजेन्ट  रिपोर्ट
 था  क्या  मतलब  भ

 wea  महोदय  :  पहले  इन  को  बैठाइये,
 तब  जवाब  लगा  |

 43  hrs.

 SHRI  SAMAR  GUHA  (  Contai  )  :
 Thave  written  to  you.  You  will  remem-
 ber  that  on  Friday  we  had  to  forego  the
 tight  and  privilege  of  discussing  non-
 official  business,  This  matter  continued
 Upta  6-30,  regarding  the  Privilege  Motion
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 against  Home  Minister  as  also  laying  of  the
 report.  (An  hon.  Member:  Reports),
 yes,  reports  of  the  CBI  on  the  Table  of
 the  House.  This  is  an  important  point,
 Sir,  The  Whole  House  was  seized  of  the
 matter.  Naturally,  the  first  item  after
 Questicn  Hour  should  have  been  this
 item,  on  which  the  Hovse  was  seized  of
 the  matter  already.  We  have  given  notice.
 Today  is  Monday;  if  something  is  re-
 maining,  it  will  be  taken  up  on  Tuesday.
 On  that  basis  we  have  given  clear  infcrma-
 tion.  But  today  what  we  find  is  that  the
 same  thing  is  not  given  as  the  second  item
 after  Question  Hour.  The  second  item
 should  have  been  the  issue  of  privilege
 that  was  discussed  by  the  House  upto
 6-30  9,  M.on  tha  day.  Are  youjgoing  to
 pull  upthe  Minister  of  Parliamentary
 Affairs  why  it  cannot  be  included,  I  want
 Ww  know.

 AN  HON.  MEMBER  :  Minister  cf
 Parhamentary  Affairs  is  not  concerned.

 की  झील  बिहारी  बाजपेयी  प्रत्यक्ष
 महोदय,  मैं  झपना  सवाल  फिर  दीहरा  दू  ?

 भ्रध्यक्ष  महोदय  :  कोई  जरूरत  नहीं  है  ।

 श्री  झील  बिहारी  वाजपेयी  :  ग्रध्यक्ष

 महोदय,  उस  दिन  गृह  जती  महोदय  ने  विवाद
 के  बीच  में  सदन  को  यह  जानकारी  दी  थी
 कि  उन्होंने  श्राप  को  पत्र  लिखा  है  कौर  वे
 उस  के  बारे  में  श्राप  का  मार्गदर्शन  चाहते  हैं  ।
 बह  पत्र  बाद  में  यहा  पढ़े  कर  बताया  गया  I
 wa  arr  को  निर्णय  करना  है,  उन्होंने  सारी
 जिम्मेदारी  आप  पर  डाल  दी  है  बह  कहते

 है-  रेलवे  'रिपोर्ट”-वो  क्या  उन्होंने  यह
 रिपोर्ट  कप  को  भेज  दी  है  ?  यदि  रिपोर्ट
 भेजी  है  तो  क्या  वह  रेलेवेन्ट  है,  एक  रिपोर्ट
 है  था  कई  रिपोर्ट  है  ?  उन्होंने  एक  रिपोर्ट
 भेजी  है  या  कई  रिपोर्ट  भेजी  है--उन  के
 बारे  में  बाप  का  फैसला  क्या  है  ?  मैं  चाहता
 हूं  कि  इन  प्रश्नों  के  बारे  में  भाप  सदन  को
 जानकारी  दीजिये,  उस  के  बाद  हम  विधि
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 [भी  शटल  बिहारी  बाजपेयी]

 मंत्री  जी  को  सुनेंगे  ।  उन  से  मुझे  भी  एक  सवाल

 पूछना  है.  दन  प्रश्नों  का  जबाब  जाने  के  बाद

 पूछूंगा  ।

 SHRI  INDRAJIT  GUPTA  :  How  long
 are  we  go  tu  on  like  this  २

 CInterruptions)
 MR.  SPEAKER  :  All  of  vou  may  kindly

 sit  down.

 The  other  day,  that  Ietter  came  to  me.
 I  allowed  it  to  be  circulated  also  and
 T  think  you  have  got  it.

 AN  HON.  MEMBER  :  It  is  tm  the  pro-
 ceedings.  ee

 SHRI  INDRAJIT  GUPTA  :  It  was  read
 out  bere,

 SHRI  C.  M.  STEPHEN  ता  is  in  the
 Bulletin  also.

 MR.SPEAKER:Yes  And  then  T  addres-
 sed  the  Minister  in  the  evening.  I  said,  you
 mentioned  some  relevant  report,  ou  what
 points  you  need  my  clarification.  And  he
 sent  it,  My  Secretary  told  me  that  at
 about  ro  o'clock  this  came.  This  was
 received  at  midnight  at  my  residence.

 SHRI  SHYAMNANDAN  MISIIRA  :
 On  Saturday  ?

 MR.  SPEAKER  :  Friday  night.
 SHRI  SAMAR  GUHA  :  All  the  reports  ?

 MR.  SPEAKER  Why  are  youimpatient  ?

 I  must  of  course  inform  you  of  it,  I
 left  at  about  5  A.M.  for  Chandigarh  on
 Saturday.

 I  could  not  go  through  it.  But  it  was
 known  as  Part  I,  When  I  saw  that  I
 thought  perhaps  the  Minister  did  not  get
 my  letter  which  I  addressed  to  him  on
 Friday  evening.

 Meanwhile,  I  got  the  information  from  my
 Private  Secretary  that  his  Secretary  had

 jnformed  that  the  Minister  was  out  of

 Delhi  and  he  is  expected  to  be  here  on
 Monday.  When  I  enquired  about  the  other
 part  of  the  report.  I  was  told  he  will
 give  it  tu  me  on  Monday,  that  is,  part  IT
 and  whatever  it  is.  He  brought  it  to
 me  at  to'30  A.M.  with  some  documents
 along  with  some  forwarding  note  also.  I
 have  not  seen  that  as  yet.  Even  the  first
 one  is  a  very  long  one.

 शी  सु  लिमये  :  इस  का  अध्ययन  करने
 में  मै  आप  की  मदद  कहूं,  क्योकि  श्राप  को

 समय  नहीं  मिल  रहा  है  ।  मैं  बिलकुल  फैब-
 फली  समरी  बना  कर  कमा  |

 MR.  SPEAKER  I  need  not  get  vour
 help  on  such  a  dehcate  matter.

 श्री  मधु  लिमये  :  कभी  कमी  ते  लिया

 करे  ।

 श्री  श्यासतसदन  मिथ :  प्रतिरोध  कमेटी

 की  मदद  ले  लीजिये,  वे  ह्म  डाक्टरेट  को

 पूरी  तरह  से  देव  लेंगे  ।

 MR.  SPEAKER  °  ४७  tar  as  its  Javing  on
 the  Table  7  concerned,  he  asks  the  Speake:
 as  to  whether  this  will  prevudice  the  jud:
 cial  proceedings  or  not,  ask  me  as  to  whicli
 part  of  the  proceedings  at  will  prejudice
 and  then  he  will  form  aopinion.  I  reall;
 wonder  is  it  the  oh  of  the  Speaker  ww

 fourm  an  opinion.  I  do  not  think  it  mt
 function  to  decide  as  to  which  part  of  th
 report  will  prejudice  the  court  and  which
 not,  Court,  are  there,  Putting  the
 Speaker  in  such  a  delicate  situation  that
 hie  may  express  some  judicial  opinion  on

 SHRI  SITYAMNANDAN  MISIIRA:
 Reputation  of  the  House  and  the  Members
 ot  the  House  is  more  delicate.

 MR.  SPEAKER:  [  have  no  objection
 they  want  to  Jay  on  the  Table.  The}
 ate  welcume  to  do  it.  To  ask  me  to  de
 cide  whether  it  will  prejudice  the  praceed-
 ings  and  which  will  not  prejudice  th
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 proceedings,  I  am  not  in  a  position  to  say
 anything  I  do  not  want  to  come  in  the
 picture.  If  they  are  willing,  they  are
 welcome  to  do  so  but  do  not  get  my  opinion
 on  it  I  have  made  it  very  clear  Now,
 let  ७५  heer  the  Law  Minister

 SHRI  प्र,  N  MUKHERJEE  (Calcutta-
 North-East)  Sir,  you  have  raised  the  fun-
 demental  question  as  to  what  exact  ly  you
 should  de  with  the  document  sent  to  you
 In  the  एकता  century  m  England  Spraker
 Lenthall  made  a  memorable  statement
 which  everybody  cherishes  namely  that

 Speaker  has  neither  eyes  to  see  Nor  tats
 to  hear  except  what  is  given  tc  hum  by  the

 House  You  can  only  study  the  report
 if  the  House  i  taken  into  confidence  You
 have  to  go  through  the  documents  with
 the  assistance,  I  submut,  of  whatever  Co-
 mmittee  you  may  choose  Bur  the  tact
 of  the  matter  i5  that  unless  some  subter-
 rancan  processes  are  in  opcration  these
 documents  in  the  possession  of  the  Speaker
 have  to  be  studied  by  the  Speaker;  which
 h  can  do  cnty  through  the  eyes  of  the
 Mouse  ]  submit  therefore,  Sir  since
 the  document  has  come  in  ty  your  posse-
 «yin  that  tor  solving  the  delicate  and  diffi-
 cult  question  vou  have  to  take  the  House
 into  confidence.

 शबी  मधु  खिसके  :  प्रत्यक्ष  महोदय--

 झ्रध्यक्ष  महोदय.  इस  पर  बहस  ने

 दीजिये  |

 शी  सथ  लिये  :  मैं  प्राय  के  विचारार्थ

 एक  बात  कहता  चाहता  है  ।

 श्री  सिख  बिहारी  बाजपेयी  :  आप  7

 सारी  जिम्मेदारी  फिर  सरकार  पर  छोड़

 दी  है--ड्राप  ने  ठीक  ही  किया  हैं  1

 झब् यक  महोदय:  प्रखर  यह  सिर्फ  एक
 मेम्बर  का  हो  तो  ठीक  है  ।  लेकिन  साथ  इस
 के  शौर  बहुत  से  व्यक्ति  जुड़े  हुए  है  जो  ट्रायल
 फेस  करेंगे  V
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 श्री  रु  लिमये  :  सब-जुही  का  काई
 प्राप्त  नहीं  बन  सकता  है  |  (व्यवधान

 SHRI  SHYAMNANDAN  MISHRA
 Sir,  the  privilege  motion  is  not  subject
 to  the  rule  of  sud-yudice

 MR  SPEAKER:  My  observations  have
 nothing  to  do  with  the  matter  under  dis-
 cussion  wid  also  whether  wt  is  sub-yuds  क
 or  Not

 SHRI  SHYAMNANDAN  MISHRA
 Your  pronouncement  must  be  clea
 and  decisive  =  With  regard  to  the  privilege
 motion,  the  highest  court  s  the  House
 And  theie  १4६  nu  question  ot  rule  ot  sub-
 jtdice  We  have  gct  our  own  rules

 MR  SPEAKER  Atter  hearing  I  shall
 express  my  views

 SHRI  SAMAK  GUHA  3u,  I  rise  on
 a  point  of  ofde:  I  want  to  draw  the  attent-
 wn  of  the  House  =  (Inrerruptoms)

 MR  SPFAKER
 spoken

 SHRI  SAMAR  GUHA  Whether  it
 ७  sub-pudtce  or  not  you  wall  kindly  remember-
 the  whole  House  should  remember—the
 the  whole  lence  seandal  issue  came  up
 before  the  house  and  it  was  discussed
 The  whole  House  wax  seued  of  it,  the
 Home  Minister  also  made  astatement  about
 it  and  reported  that  during  the  inter-session
 the  Government  went  to  the  cou;  t  when  the
 whole  matter  was  seized  by  the  House  and
 when  this  was  the  purperty  of  the  Ho  use
 How  can  this  become  twb-yudice  now  the
 the  matter  was  taken  to  the  court  How  can
 they  take  वा  to  the  court  before  st  could  be
 discussed  in  the  House  २  And  how  can  you
 call  it  sub  pudice  ?

 You  have  already

 Perhaps  you  could  have  thought  over  it
 whether  it  was  sub-pudie  or  not.  But  ,  it
 was  a  matter  before  the  House  and  it  wes
 discussed  by  the  House  not  once  but
 twee

 MR  SPEAKER  Mav  I  now  request
 you  to  please  sit  down  ?
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 SHRI  SAMAR  GUHA:  How  can  you
 come  to  the  conclusion  ?  The  matter  is  taken
 to  the  court  and  make  it  swb-judice  only  to
 prevent  the  House  from  discussing  it.

 SHRI  JYOTIRMOY  BOSU.  Sir,  I
 have  written  to  you  on  saturday  giving
 you  the  facts  about  the  C.B.I.  report  which

 ‘comes  up  before  the  House.  In  support  of
 my  contention,  what  I  have  written  now  is
 this  which  I  want  to  make  clear.

 In  May’s  Parliamentary  Practice,  it
 is  clearly  stated  that  the  issue  of  mis-cond-
 uct  of  Members  or  the  Officer  ofeither  House
 as  such  and  corrupting  any  executive
 Officer  or  Member  would  be  a  breach  ot
 privilege.  It  would  be  a  treach  of
 privilege  for  a  Member  to  enter  into  an
 agreement  with  another  person  for  a  sum
 of  rupees  to  defendhim......

 MR.  SPEAKER:  Mr.  Bosu,  you  have
 already  spokenonit.  Why  doyou  speak
 second  time?

 SHRI.  JYOTIRMOY  BOSU:  Sir,  Mr
 Deputy-Speaker  had  stated  on  the  3Ist
 August  I974.  »  ०»  «०  -

 MR.  SPEAKER:  Mr  Bosu,  you  have
 already  spoken  on  it  several  times.

 SHRI  JYOTIRMOY  BOSU:  No;  Sir.
 The  Law  Minister  also  has  made  a  state-
 ment.  The  Deputy-Speakersaid  :

 “We  are  concerned  with  certain
 Members  of  Parliament  having  exercised
 or  alleged  to  have  exercised  certain
 things  and  done  certain  things  as  Members
 of  Parliament  and  _  that  is  the  whole
 question.  When  Membersof  Parliament
 in  the  discharge  of  their  duties  as  mem-
 bers  of  Parliament  are  involved,  whether
 weshould  abdicate  our  authority  and  hand
 over  everything  to  some  machinery  out-
 side  the  House.  This  is  the  question
 which,  I  feel,  invOlves  this  Parliament
 and  this  is  a  matter  which  ought  to
 be  considered  very  deeply..........  and
 I  would  consider  that  this  has  to  be
 looked  into  in  that  light’’.

 .
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 What  did  you  say  on  28th  August,  I974
 on  page  I29I9?

 MR.  SPEAKER:
 the  House.

 SHRI  JYOTIRMOY  BOSU:  In  your
 wisdom.

 It  is  already  before

 MR.  SPEAKER:  Everybody  knows  it
 and  you  need  not  read  it.

 SHRI  JYOTIRMOY  BOSE:  Yousaid:

 “If  some  people  go  to  the  extent  of  रु
 getting  even  forged  or  fictitious  signatures,
 we  have  to-go  into  the  matter  thoroughly.”

 Sir,  an  assurance  was  given  by  the  Home
 Minister  and  the  Law  Minister......

 MR.  SPEAKER:  Yoy  will  kindly  sit
 down.  I  am  not  allowing  you.  Please
 sit  down.

 श्री  अटल  बिहारी  वाजपेयी  :  प्रत्यक्ष

 जी,  गृह  मंत्री  महोदय  यह  बता  दें  कि  क्या

 सी०  नीर  शाई  की  रिपोर्ट  गाने  के

 बाद  अदालत  में  जाने  का  फैसला  सरकार  ने

 कान ृत  मंत्री  की  राय  से  किया  है  ?  क्या  उन

 से  सलाह  ली  गई  थी,  और  उन  की  सलाह
 क्या  थी  ?

 SHRI  PILOO  MODY:  One  minute.

 SHRI  C.  M.  STEPHEN:  Yow  have
 called  the  Law  Minister.  Heshould  speak.
 Nobody  should  ask  for  one  minute  now.

 MR.  SPEAKER:  May  I  request  Shri
 Mody  to

 SHRI  ०८.  M.  STEPHEN:  Unless  the
 Law  Minister  yields  nohody  can  speak.

 wait.

 MR.  SPEAKER:  May  4  request  Shri
 Mody  to  wait  for  sometime?  Letthe  Law
 Minister  speak.

 SHRI  PILOO  MODI:  Thenit  would  be
 redundant,  because  he  is  going  to  give  the
 Government’s  point  of  view  in  this  matter.
 Ifhcis  going  to  give  his  own  point  of view,
 it  is  even  worse.  Is  he  speaking  as  Law
 Minister  ?
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 MR.SPEAKER:  Fouror  tive  of  you
 had  spoken.  TI  had  fixed  tor  the  Law
 Minister  tospeak  after  that.  Shri  Mody
 can  avail  of  some  other  time.

 SHRI  PILOO  MODY:  Will  you  allow
 metospeak  after  him  ?

 THE  MINISTER  OF  LAW,  JUSTIGE
 AND  COMPANY  AFFAIRS  (SHRI  H.  R,
 GOKHALE):  You  have  called  me  to
 teply  to  the  breach  of  privilege  motion...

 (Interruptions).
 SHRI  SHYAMNANDAN  MISHRA:

 He  says  he  wants  to  reply  to  some  of  the
 Points  ?  He  is  here  in  thedock  as  an

 off
 SHRI  H.R.  GOKHALE:  Nobody  is

 in  the  dock.

 SHRI  SHYAMNANDAN  MISHRA:
 ....Let  him  know.

 SHRI  H.R.  GOKHALE:  I  am  entitled
 to  deal  with  thegprivilege  motion  against
 me.  He  has  not  heard  me_  completely.
 Each  before  I  had  said  two  or  three  worcs,
 he  gets  up.

 You  have  called  on  me  to  deal  with  the
 breach  of  privilege  motion  moved  against
 me—That  was  what  I  was  going  tos  ay—
 by  the  hon.  member,  Shri  Madhu  Limaye.
 I  want  to  confine  myself  to  that  breach  of
 privilege  motion  against  me.

 T  recollect  that  in  the  last  session  I  spoke
 on  this  matter  four  times,  on  the  3rd,  4th,
 5th  and  oth.  In  the  motion  of  privilege
 whichhas  been  moved  by  the  hon.  member,
 he  has  quoted  some  remarks  made  by  meon
 the  9th.  They  are  no  doubt  remarks,  but
 what  I  am  going  to  say  is—  I  am  not
 disowning  those  remarks—  that  these  are
 remarks  made  by  me  which  the  hon.
 member  has  quoted  with  reference  to  the
 debate,  the  last  day  of  it;  on  the  9th  septem.
 ber.  Mypointis  that  no  particular  remark
 can  te  considered  in  isolation  when  one
 subject  matter  was  discussed  as  a
 whole  and  [  had  spoken  on  this  matter  more
 than  once.  J  have  spoken  more  than  once
 and  made  it  clear  that  ifthe  matter
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 disclosed  that  some  crimes  had  been  commit-
 ted  and  the  cffencers  are  identified,  the
 cnly  course  open  to  the  Government,  the
 legitimate  course  open  to  the  Government,
 is  to  book  them  in  the  cc  urtoflaw,  I  have
 said  this  not  once  but  more  than  once.

 Now  reterence  was  made  by  one  hon,
 member  to  myspeech  on  the  5th  September.
 But  unfortunately,  he  preferred  to  omit  a
 very  pertinent  remark  to  which  I  am  refer-
 ring,  and  read  some  other  remark  torn  out
 of  its  contact  on  the  5th  September  I
 said  this:

 “T  need  hardly  assure  this  House  that
 the  Governmentis  as  much  concerned  with

 the  dignity  and  respect  of  the  members
 of  this  house  ard  of  the  Parliament  as
 a  whcle,  as  indeed  all  the  memters  of
 this  House  are,  including  the  hon.
 members  of  the  Opposition.  That  is  why
 the  Gcvernment  set  in  motion  much
 eerlier  the  inquiry  by  the  CBI,  and  a
 preliminary  verification  report  hes  been
 received.  As  I  had  occasion  to  mention
 in  this  case  on  the  basis  of  that  report”—

 Now  this  important—

 “it  appeared  that  some  offence  seemed
 to  have  been  committed  and  that  the
 offences  had  been  registered  as  offences  and
 a  proper  investigation  intc  the  criminal
 offences  is  in  prcgress”’.

 “As  a  xvesult  of  the  investigation,  if
 there  is  enough  material  to  estatlish  that
 these  offences  have  been  committed  and
 it  is  possible  to  identify  the  offenders
 also,  I  have  no  doubt  that  no  efforts  will
 be  spared  to  see  that  the  offenders  are
 brought  to  book  in  a  court  of  law.”

 This  is  what  I  said  ou  the  5th  Septembe”.
 But  this  was  not  the  first  time  or  the  last
 time  that  Isaid.  (Interruption)  Just  a  minute.
 On  the  3rd  September,  onthe  very  first  day
 on  which  T  intervened  also,  I  had  made  this
 position  very  clear,  in  my  brief  intervention
 on  that  day.  This  is  what  I  said:
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 [Shri  H.  R.  Gokhale]

 “Sir,  we  are  of  opinion  or  submit  it
 for  tbe  consideration  of  this  House,  that
 in  a  matter  where  prima  facie  criminal
 offences  are  involved,  that  requires  in-
 vestigation  and  proper  action  and,  if
 necessary,  prosecution  in  a  court  of  law.”

 Therefore,  I  did  not  mince  words  in  sayirg
 that  if  offences  are  disclosed  to  have  been
 committed  and  it  appears  on  the  in-
 vestigation  that  certain  offenceas  are
 committed  and  the  offenders  are  also
 possible  tc  be  identified,  the  proper  thing
 todoistohau!  them  before  the  courtoflaw.
 These  remarks  were  isolated  from  the  other
 statement  which  I  made  ard  which  alone

 was  read  by  the  hon.  Member  while  dealing
 with  this  matter.  [  have  said  that  the  House
 will  be  taken  into  confidence  on  the  results
 of  the  investigation.  Now,  that  has  been
 done,  I  submit,  because  the  hon.  Home
 Minister  had  the  first  opportunity—
 CInterruption).

 SHRI  SHYAMNANDAN  MISHRA:
 Dishonesty.  (Jnzerreuptions)  it  is  dishonesty.
 itis  grossly  dishonest.

 SHRI  H.R.  GOKHALE:  They  are
 saying  ‘“‘offenders,”  ‘‘prosecutors”  and
 they  have  become  judges  in  their  own  cause.
 It  is  not  for  them  to  decide.  [tis  for  you,
 ultimatley  ,  to  consider,  after  hearing  all  of
 us,  as  to  what  is  the  carrect  position.  It  is
 no  use  using  words  like  “‘offenders”’,  “guilty”
 and  soon.  Nobody  has  been  found  guilty.

 There  is  an  allegation  of  a  breach  of
 privilege,  anditisthenormal  ruleofnatural
 justice  that  everyone  concerned  should  have
 an  opportunity  to  explain.  And  thatis  what
 I  am  doing,  and  giving  any  judgment  of
 this  kind,  that  this  is  dishonest  or  that
 is  dishonest  is  absolutely  not
 (Interruptions).

 proper.

 MR.  SPEAKER:  What  are  you  doing  ?
 Please  do  not  interrupt  him.

 SHRI  H.R.  GOKHALE:  When  it  is
 inconvenient  for  them,  they  use  superlative
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 words  like  dishonest  and  all  that.  There-
 fore,  my  submission,  first  of  all,  is  that
 there  was  no  assurance  given  in  my  speech
 cn  any  of  the  four  days  that  the  CBI  report
 would  be  placed—(Jnterruption)—
 Youneed  not  read  out.  I  know  everything.
 Now  [am  on  my  legs  and  I  am  not  yielding.

 MR.  SPEAKER:  He  is  not  yielding.
 Do  not  interrupt  him.

 SHRI  H.R.  GOKHALE:,I  did  not  inter-
 rupt  the  hon.  Members  even  once  when  they
 Were  speaking.  I  am  entitled  to  a  hearing.
 Itis  my  right  as  a  Member  to  explain  to  you
 and  to  the  House  as  to  why  no  question  of
 breach  of  privilege  arises  so  far  as  the

 of  Shri  Madhu  Limaye  is
 CUInterruption).

 motion
 concerned.

 In  that  context,  I  said  that  only  a  part  of
 the  speech,  torn  out  of  its  context,  was
 mentioned.  And  ifallthespeeches  together,
 were  gone  into—cverytime  it  was  a  brief
 intervention  I  didnot  make  any  long  speech
 at  any  time  and  every  time  a  brief  interven-
 tion  was  made—it  will  be  found  that  I
 emphasised  that  if  crimes  are  seen  to  have
 committed,  found  to  have  been  committed,
 and  if  the  ofienders  are  identified,  the
 Government  is  of  the  opinion  that  the
 proper  form  is  the  court  of  law.  I  said
 that  the  Government  will  take  the  House
 into  confidence,  which  meant  that  the  results
 of  the  investigations  will  be  intimated  to  the
 House  wihch,  I  submit,  has  heen  done.

 SOME  HON.  MEMBERS:
 (Interruptions).

 No,  no.

 SHRI  SAMAR  GUHA:  Sir,  a  point  of
 order.

 SHRI  VASANT  SATHE:  Sir,  are  you
 allowing  him  to  raise  apoint  of  order,
 when  the  hon.  Minister  is  speaking  and  is
 not  yielding  ?

 SHRI  H.R.  GOKHALE:  I  have  not

 yielded.

 है
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 SHRI  SAMAR  GUHA:  Sir,  my  point
 oforder  is  this.  He  said  just  now  that  the
 results  of  the  CBI  investigations  will  be
 intimated  to  the  House.  I  want  to  know
 whether  it  is  a  fact.  The  CBI  report  has
 not  been  placed  onthe  Tableof  the  house.

 MR.  SPEAKER:  It  is  not  a  point  of
 order.

 SHRI  H  R.  GOKHALE:  Certain
 passages  were  quoted.  There  was  picking
 and  choosing  of  certian  passages.  That
 is  what  I  said,  and  that  is  what  the  hon.
 Member  who  has  moved  this  motion  has
 done  in  his  notice  to  you,  whereas  the
 relevant  portion  to  which  I  have  referred
 hasnot  been  referred  to  at  all.  We
 have  been  saying  all  along  that  the
 proper  course  where  the  investigation  of  a
 matter  dealing  with  criminal  offence  is
 concerned  will  be  before  the  court  of  lawe
 That  is  the  position  which  I  have  made  clear
 repeatedly  in  the  House  in  the  course  of
 my  speeches  in  the  last  session.  I  should
 submit  that  you  cannot  look  at  this  sentence
 or  that  sentence  and  say:  you  have  given
 an  assurance.  I  havegiven  nosuch’assurance
 that  the  CBI  report  would  be  placed  on  the
 Table  of  the  House.  I  may  also  submit
 that  the  CBI  report  is  part  of  the  investi-
 gation  process  and  such  reports  are  never
 placed  before  the  House.  (Interruption).

 MR.  SPEAKER:  I  cannot  call  all  of
 you  together.

 श्री  मधु  लिये  :  मैंने  इनकों  जानबूझ  कर

 इंटरप्ट  नहीं  किया  ।  जबाव  देते  वक्त  उन्होंने

 बहुत  सारे  पसेरी  पढ़े  जिनका  हमने  जो

 मुद्दा  रखा  है  उससे  कोई  रेलवे  नहीं  है  ।  कोर्ट

 में  जाएगा,  सजा  देंगे  छोड़  देंगे  या  नहीं,  क्या

 होगा,  इस  सब  से  उसका  कोई  सम्बन्ध  नहीं  है  ।

 मैं  धीरे  धीरे  उनके  तीन  पेसेफिक  पढ़ता  हुं  ।

 SHRI  ८.  M.STEPHEN  :  Howis  it  a  point
 of  order  ?

 MR.  SPEAKER:  He  has  not  yet  put  it,
 2647  L.S.—I0
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 SHRI  VASANT  SATHE:  What  is  it  ?
 Under  rule  376  a  Member  who  raises  a
 point  of  order  must  first  say  under  which
 rule  it  comes  ?  What  is  rule  3762  A  Member
 must  formulate  his  point  of  order  subject  to
 conditions  referred  to  in  sub-rules  r  and  2.
 Sub-rule  I  says  that  a  point  of  order  shall
 relate  to  the  interpretation  or  enforcement
 of  these  rules  or  such  articles  of  the  Consti-
 tution  as  regulate  the  business  of  the  House
 and  shall  raise  a  question  which  is  within
 the  cognisance  of  the  Speaker.  The  second
 sub-rule  says  that  a  point  of  order  may  be
 raised  in  relation  to  the  business  before  the
 House  at  the  moment,  provided  that  the  Spea-
 ker  many  permit  a  Member  to  raise  a  point
 of  order  during  the  interval  between  the
 termination  of  oneitem  and  the  commence-
 ment  of  the  next  item.

 MR.  SPEAKER:  He,has  not  started  yet.

 SHRI  VASANT  SATHE:  Subject  to
 the  conditions  referred  to  in  sub  rule  r  and
 2  a  Member  may  formulate  a  point  of
 order  and  the  Speaker  shall  decide  whether
 it  is  point  of  order  and  if  so  give  his  deci-
 sion  theron.  While  raising  a  point  of  order
 will  you  allow  a  Member  to  read  3  or  4
 pages  and  allow  him  one  hour  or  half  an
 hour  to  speak  and  then  formulate  his
 point  of  order  ?  Is  that  the  understanding  of
 formulating  a  point  of  order  ?  He  must  first
 say  which  rule  or  which  article  of  the  Cons-
 titution  is  violated.  Otherwise  you  cannot

 allow  point  of  order  to  be  raised.  Because  you
 relax  the  rule  and  you  allow  this  plethora  of

 points  of  order  to  be  raised,  this  thing  happens.
 There  is  a  flood  gate  which  is  opened.  That
 is  why  they  make  nonsense  of  the  whole
 point  of  order.

 श्री  मधु  लिमये  :  मैं  केवल  तीन  परे

 पढ़ना  और  दो  तीन  वाक्य  अपने  बोल  कर

 खत्म  करूंगा  ।  गोखले  साहब  ने  5-9-74

 को  क्या  कहा  ?  कोई  कार्टेक्स--से  निकाल

 कर  नहीं  कोट  किया  गया  है  ।  दोनों  का  विषय

 अलग  है  ।  कोर्ट  में  जाएंगे  क्या  करेंगे  वह  अलग

 है  ।  उन्होंने  यह  कहा था  |
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 [Shri  Madhu  Limaye]
 “The  CBI  has  been  instructed  to

 expedite  the  inquiry  and  to  complete
 it  as  early  as  possible.  I  also  want  to
 mention  this.  I  do  not  want  to  say  that
 the  Government  alone  will  look  at  the
 results  of  the  CBI  inquiry.”

 Kindly  note  the  words  ‘“‘Government  alone
 will  look  at  the  results  of  the  CBI  enquiry’.

 “T  want  to  assure  the  House  that  when
 the  results  of  the  CBI  investigations
 are  Known,  the  Government  will  take  the
 House  into  confidence  and,  at  that  stage,
 it  will  be  proper  for  Parliament,  for
 the  House,  to  consider  as  to  what  appro-
 priate  steps  are  to  be  taken  for  protecting
 the  rights  of  the  hon.  Member.”

 The  second  passage  is  :

 “The  Government.  have  said  that
 they  are  having  an  inquiry  by  the  CBI

 and  that  the  matter  could  be  consider-
 .ed  after  the  preliminary  facts  have  been

 gathered,  after  the  investigation  is
 over.’’.

 तीसरा  पैसेज  9  तारीख  का  है  ।  यह
 उन  के  इन्टरनेशनल  में  से  है,  जो  उन्होंने  स्वेच्छा

 से  किया  ।

 ‘*Please  refer  to  my  remarks.  I  have  said
 “at  that  time  that  we  shall  take  the  house
 into  confidence  after  the  investigation
 report  was  available.  After  the
 results  of  the  investigations  are  available,
 we  shall  take  the  House  into  confidence.
 The  whole  matter  is  open  to  the  House  to
 consider  at  that  stage.”

 मैं  केवल  दो  तीन  जुमले  कहना  चाहता

 हूँप्राध  घंटे  की  बात  नहीं  है  ।  क्या  उन्होंने
 स्वेच्छा  से  सदन  को  विश्वास  में  लिया  ?

 हम  ने  ii  तारीख  को  इन्तजार  किया  |  2

 तारीख  को  नोटिसिज  गये  और  तब  उन  का

 जनाब  कराया  ।  लेकिन  चार्जशीट  फिर  भी

 नहों  मिला--वह  अप  के  डायरेक्शन  के  बाद

 | मिला  सीबीआई  की  रिपोर्ट  का  मामला

 |

 कभी  उलझा  हुआ  है  1  इस  से  प्रकट  है  कि

 उन्होंने  हम  को  विश्वास  में  नहीं  लिया  |

 उन  का  व्यवहार  और  ग्रा चरण  बिल्कुल
 डिसआडंली  है,  जिस  के  बारे  में  सल  पढ़ा
 गया  है  t  ये  उल्टे  हम  को  डांट  रहे हैं  |  जब  हम
 रिकार्ड  को  पढ़ते  हैं,  तो  कहते  हैं  कि  वह  अ्रांउट

 ग्राफ  कान टेक्स्ट  है।  इस  वक्त  मैं  मेरिंट्स  में.

 नहीं  जा  रहा  हूं,  लेकिन  उन  के  डिसआ्लाडली  |

 बिहेवियर  के  लिए  उन  को  डांटा  जाये  ।

 SHRI  C.M.  STEPHEN:  What  is  the  j
 point  of  order  ?  J

 SHRI  MADHU  LIMAYE:  That  he  is
 disorderly.

 SHRI  H.K.L.  BHAGAT:  Once  the  Law
 Minister  made  8  statement  Shri  Madhu
 Limaye  has  raised  a  point  of  order  and
 referred  to  all  those  matter  again  and  started
 accusing  the  Law  Minister.  It  is  very  amazing.
 What  the  Law  Minister  has  stated  clearly
 shows  that  he  has  never  said  that  he  will
 choose  this  particular  course  of  action.
 The  Law  Minister  only  said  that  the  results
 of  the  investigation  will  be  placed  before
 the  House  and  this  House  can  go  into  that
 question.  The  result  of  the  investigation  has  .
 been  placed  before  the  House...(Interrup~  हैं;
 tions)  I  want  to  make  a  further  submission.
 As  a  matter  of  fact,  in  legal  terminology

 ~ in  terms  of  section  73  of  the  Criminal  Pro-
 cedure  Code  even  the  report  of  the  CBI
 has  already  been  placed  on  the  Table  of  the
 House,  because  the  names  of  the  accused,
 the  gist  of  the  charges  and  the  summary
 of  the  evidence  have  been  placed  before  the
 House.  What  else  are  they  asking  for
 when  the  CBI  report  has  already  been  placed
 on  the  Table  of  the  House  ?  (Interruptions)
 Probably,  they  do  not  know  the  meaning
 of  the  word  “report’’.  I  would  respectfully

 कु
 submit  this  House  is  bound  by  the  laws

 q passed  by  this  House.  In  accordance  with  4
 the  provisions  of  the  Code  of  Criminal  Proce-  \
 dure,  who  is  entitled  to  see  the  first  infor-
 mation  report  and  the  statements  of  the
 witnesses  ?  it  is  only  the  accused.  In  fact,
 section  62  completely  bars  any  other  use

 —
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 when it  says  that  ॥  shall  be  used  only
 for  2  particular  purpose,  namely,  for
 contradicting  the  witness  when  he  comes
 m  the  withness  box.  What  are  our  friends
 here  asking  us?  They  are  suggenst-
 ing  that  we  must  throw  the  Evidence  Act
 and  the  Criminal  Procedure  Code  in  the
 Wastepaper  basket.  This  is  a  document
 which  cannot  be  used  for  any  purpose
 other  than  for  the  prosecution  of  the  case
 because  then  it  will  hamper  the  investi-
 gation  and  it  will  go  against  the  accused;
 it  will  be  against  the  fundamental  princi
 ples  of  crimunal  Jucisprudence
 aterruptions)  ‘The  Law  Munister  has  given
 the  correct  legal  position  and  the  Govern-
 ment  have  acted  acording  tw  the  law
 In  the  name  of  Report,  they  are  asking
 for  something  which  nobody,  under  the
 law,  can  give  them.  Even  an  investigating
 officer  cannot  be  compelled  by  court  to
 refresh  his  memory  from  =  any
 entries  regarding  any  of  his  investigation
 notes.

 So,  what  I  am  submitting  ry  hat  it  is  not
 8  point  of  order.  He  was  only  trying  to
 confuse  the  hon.  Mimster  which  he  could
 not  do.

 MR.  SPEAKER  :  Shri  Vajpayee.

 भी  श्नद्ल  बिहारी  बाजपे वो:  ग्रध्यक्ष
 महोदय,  विधि  मंत्री  महोदय  ने  मेरे  सीधे
 प्रश्न  का  उत्तर  नहीं  दिया  कि  क्या  सी  "बी 5
 कराई  की  जाच  के  वाद  ome

 SHRI  N.  K.P,  SALVE  (Berul)  Are  we
 having  a  debate  on  this?  Are  we  not  bound by  the  Rules  of  Procedure  under  the  Chapter
 “Privilege”  ?  (Interns  ptiows)  am  rating a  basic  issue  eet e ee

 MR.  SPRAKER  :  He  1.  also  on  a  point of  order,

 SHRIN.  K.  9,  SALVE  Under  what
 Rule  are  we  having  it?
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 श्री  प्रबल  बिहारी  वाजपेयी  :  अभी  हम
 ते  श्री  भगत  को  सूना  |  क्या  बह  पाया  राज
 आकर  था  ?  वह  मापा  कर  रहे  थे  ।

 अध्यक्ष  महोदय  :  अभी  उन्होने  शुरू
 नहीं  किया  है  ।  श्राप  उन्हे  प्री-जज  कर  रहे  है

 शीन रेखी  कुमार  साम्य  मेरा  निवेदन
 है  कि  हमे  एक  व्यवस्था,  एक  प्रोसीजर  के
 अनुसार  चलना  चाहिए  ।

 अध्यक्ष  महोदय  :  अभी  श्री  भगत  भी
 पाइंट  साफ  आमेर  पर  ही  थे  ।

 SHRI  N  K  P.  SALVE:  I  am  seeking
 your  guidance  on  procedure

 अध्यक्ष  महोदय  :  आप  लोग  हर  बात
 पर  मेरी  भाइडेस  मानते  है  ।  कभी  आप  अपनी
 गाइडेंस  भी  लिया  करे।  मझे  माननीय  सदस्य

 को  सुनने  दीजिए  ।

 You  are  a  practising  lawyer.  If  you  don  ६
 speak  before  the  court,  do  not  even  utter  a
 word,  and  the  court  says,  “No,  you  are
 not  relevant”  without  histenng  to  you,
 what  would  you  say?  He  has  just  risen
 on  a  point  of  order,

 oh  ग्रहण  बिहारी  वाजपेयी  :  में  विधि
 मंत्री  महोदय  के  इस  कथन  से  सहमत  हल्की
 वह  विशेषाधिकार  के  उल्लंघन  के  दोषी  हैं
 या  नही,  इस  का  निर्णय  प्रतिपक्ष  नहीं  करेगा,
 जिस  ने  उन  पर  विशेषाधिकार  के  उल्लघंन
 का  ब्रा रोप  लगाया  है  r  इस  का  निर्णय
 बाप  को  करना  है  लेकिन  क्या  श्राप  विधि
 मंत्री  के  प्रावधान  को  टुकड़ों  में  देखने
 की  गलती  करेगे  ?  वहू  कहते  है  कि  उन्होने तीन  दिन  में  तीन  भाषण  दिये  ।  लेकिन  वे
 परस्पर-विरोधी  भाषण  थे  ।  ग्रा खिरी  बहस  हुई 9  सितम्बर  को  ।  जब  मैं  बहस  का  जवाब
 दे  रहा  था,.  oe  .

 SHRI  ०.  M.  STEPHEN  :  On  a  point of  order,  Sir.
 MR.  SPEAKER  :  Let  me  first  dispose of  the  first  point  of  order.  I  will  allow  you later.
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 et  weer  बिहारी  वाज पेयों  :  मेरा  आरोप
 है  कि  विधि  मंत्री  ने  श्राप  को  गुमराह  किया

 है  ।  आप  कोई  भी  फैसला  करने  से

 पहले  पूरी  कार्यवाही  को  पढ़िये।  मैं

 दत  करना  चाहता  हूं  ।

 “श्री  अदल  बिहारी  बाजपेयी  :  अध्यक्ष

 महोदय,  मुझे  क्षमा  कीजिए  गह  मंत्री  महोदय
 में  आज  जो  भाषण  दिया  है,  उस  से  मेरे  मन
 मैं  संदेह  पैदा  हो  गया  है  कि  कब  श्री  तुल  मोहन
 शाम  को  भी  बचाया  जाने  वाला  है  ।---सा रा
 मामला  पांच  महीने  का  है,  यह  तथा  इस  बात
 को  प्रमाणित  करता  है  कि  जिस  मामले  को
 लटकाना  हो,  उस  को  सो०  बी०  ग्राम  को
 भेज  दो  ।  कुछ  सदस्यों  ने  कहा  अगर  कोई
 प्राइमाफेसी  केस  नहीं  है,  तो  संसदीय  जांच
 क्या  होगी  ।  लेकिन  विधि  मंत्री  महोदय  कहते
 हैं  कि  प्राइमाफेसी  केस  है  ।  दिखता  हूं  कि

 कह  किस  के  खिलाफ  है  1  श्री  तुल  मोहन  राम
 उस  में  शामिल  है  कि  नहीं  ?  दूसरी  सितम्बर
 को  जिम  केप  में  एक  >कराई  द: 1 4  दाखिल
 को  गई,  वह  किम  के  बिताए  दाखिल  की

 गई  है  १४

 इस  पर  श्री  रु  लिमये  ने  कहा  :

 न  “SURI  MADHU  LIMAYE:  Let
 Mr.  GOKHALE  reply.”

 wa  गोखले  साहब  का  जवाब  सुनिए  :

 “SHRI  H.R.  GOKHALE:  I  have
 already  stated  earlier  that  the  persons  have
 not  been  identified.  They  have  to  be
 identified  during  investigation  which
 has  started  after  the  registration  of  the
 case.

 इस  के  बाद  यह  मामला  उठा  ओर  मैंने

 यह  आरोप  लगाया,  मैं  उद्दंत  कर  रहा  हूं  :

 गृह  मंत्री  महोदय  इस  समग्र  जो  कुछ

 कह  रहे  हैं  उस  में  दौर  विधि  मंत्री  महोदय

 में  इस  सदन  में  3  तारीख  को  जो  कुछ  कहा

 उस  में  प्रतिरोध  है  ।  गृह  मंत्री  महोदय

 मानते  हैं  कि  सो०  बी०  भाई  जांच  करले  तो
 मामला  फिर  पार्लियामेंट  के  सामने  शा  सकता
 है  और  भ्रगर  पार्लियामेंट  उचित  समझे  तो
 कमेटी  को  मामला  भेजा  जा  सकता  है  ।
 लेकिन  विधि  मंत्री  की  राय  इस  के  खिलाफ
 है।  मैं  ने  उद्धव  किया  ।  विधि  मंत्री  का  कथन
 यह  था  :

 “It  is  our  view  that  these  matters  can
 be  looked  into  oily  by  a  court  of  law.
 the  proper  agency,  the  statutory  agency,
 that  can  investigate  into  the  matter  is
 the  court.”

 जब  मैं  ते  यह  3द्यूत  किया  और  यह  कहा
 कि  गृह  मंत्री  कह  रहे  हैं  कि मामला  जाच  के
 बाद  सदन  के  सामने  ्  सकता  है  उन्होंने
 यह  भी  कहा  कि  फिर  सदन  जो  चाहते  कुछ
 कर  सकता  है  ।  मैं  ते  कहा  कि  विधि  मंत्रों
 का  कहना  है  कि  नहीं,  मामला  कोर्ट  में  जायेगा
 नो  विधि  मंत्रों  ने  यह  नहों  कहा  कि  ढा,
 मेरा  कहना  होक  है  a  fafa  मंत्री  खडे  हो
 गए  शरीर  कहे  लगे  :

 “Please  refer  to  my  remarks.  I  have  said
 at  that  time  that  we  shall  take  the  House
 into  confidence  after  the  investigation
 report  was  available  A‘ter  the  =  results
 of  investigation  are  available,  we  shall
 take  the  House  into  confidence  the  whole
 matter  is  op2a  to  the  [Touse  to  consider
 at  that  time.”

 इस  के  लिए  मैं  ने  सवाल  पूछा  था  शौर  जो

 मैं  ने  सात  (छा  था  उस  का  जवाब  जरूरी
 है  इस  अिधितेज  इश्यू  का  निणेय  करने  के

 लिए  ।  क्या  सरकार  ने  अ्रदालत  में  जाते
 से  पहले  विधि  मंत्री  से  सलाह  ली  ?  झगर
 विधि  मंत्री  ने  सलाह  दी  कि  अदालत  में  चले

 बराइए  तो  बिधि  मंत्री  प्रति  आवासन  के

 उल्लंधन  के  दोषी  हैं  शरीर  अगर  सरकार

 ते  विधि  मंत्री  की  सलाह  नहीं  ली  तो  यह

 सरकार  किस  की  सलाह  से  कोर्ट  में  गई
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 li  तारीख  को  सदन  की  बैठक  हुई  ।

 ये 1  तारीख  को  सदन  में  क्यों  नहीं  कराए  ?

 क्या  यह  सदन  की  अवहेलना  के  दोषी  नहीं  हैं  ?

 शमी  भी  विधि  मंत्री,  उस  सवाल  का  जवाब

 नहीं  दे  रहे  हैं  जो  मैंने  पुछा  था  t  अब  विधि

 मंत्री  कहते  हैं  कि  मैंने  3  तारीख  को  एक

 भाषण  दिवा,  5  को  एक  भाषण  दिया  और

 9  को  एक  मारण  दिया  |  मगर  9  का  भाषण

 ऑ्राखीर  भाषण  था  ।  क्या  विधि  मंत्री  हर

 एक  दिन  अलग  ग्रहण  भाषण  करेंगे  ?  मेरा

 निवेदन  है  कि  कोर  में  मामला  जाने  से  स

 सदन  में  मामले  को  आने  से  रोका  नहीं  जा

 सकता  |  जब  तक  हमें  सी  बी  भाई  की  रिपोर्ट

 नहीं  मिलती  विधि  मंत्री  के  कह  सकते  हैं

 कि  सदन  को  विश्वास  में  लिया  जा  रहा  है  ?

 ग्राम  हम  मामले  को  नहीं  उठाते  तो  यह

 चार्जशीट  की  कापी  भी  लाइब्रेरी  में  नहीं

 रखते  ।  अगर  हम  मामला  नहीं  उठाते  तो

 सी  बी  आई  की  जांच  के  परिणामों  से  भी

 हमें  अवगत  नहीं  करते  ।  विधि  मंत्री  का

 आ्राश्वासन  तभी  पूरा  हो  सकता  है  जब  सी

 बी  आई  की  जांच  की  रिपोर्ट  जाए,  नहीं  तो

 वे  विशेषाधिकार  उल्लंघन  के  दोबी  हैं

 परोरे  इस  संबंध  में  आप  को  निर्णय  करना  है  ।

 The  Minister  of  Works  and  Hou-.
 sing  and  Parliamentary  Affairs
 (Shri  K.  Raghu  Ramiah):  Before  you
 proceed  further,  Sir,  I  would  like  to
 Point  out  that  we  have  got  one  more
 Minister  who  has  to  be  heard.

 SHRI  SHYAMNANDAN  MISHRA  :
 On  a  point  of  order.

 SHRI  C.  M.  STEPHEN:  I  rise
 ona  point  of  order.  My  _  point  is
 very  simple.  Now  what  is  going
 on  in  this  House,  as  I  understand,  is
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 the  question  whether  the  notice  given  about
 privilege  must  be  adjudged  by  you  as  ad-
 missible  or  not.  On  that  you  have  heard
 the  persons  who  had  given  notice  and  also
 the  persons  on  the  other  side.  The  point
 that  I  am  raisingis  this.  The  reply  has  been
 given.  It  is  an  elementary  ruije  that  nobody
 has  got  the  right  to  speak  on  a_  subject
 matter  more  than  once.  He  has  explained
 the  position;  the  reply  has  been  given:
 Now  there  cannot  be  another  speech  again
 and  then  a  reply  to  that,  another  speech  and
 then  a  reply  to  that  and  so  on.  This  is  an
 extraordinary  procedure.  Under  what  rule
 is  it  permissible?  My  submission  is  that
 they  had  their  full  say  and  the  reply  also
 has  been  given.  Now  the  ruling  must  come
 froin  you.  Nobody  has  got  the  right  to  make
 a  speech  again  and  ask  for  a  reply.  No
 more  speeches  should  be  permitted.  If
 you  permit  them,  then  speeches  must  be
 permitted  from  allsides.  My  submission
 is  that  this  is  not  permissible.  (Juterrup-
 tions).  They  speak  for  half  an  hour  and
 when  I  pcint  out  something  in  a  few
 minutes,  why  do  they  get  excited?  This
 I  cannot  understand.  Rule  222  is  an  ex-
 traordina’y  procedure.  The  person  who
 gives  notice  may  address  you  either  in
 your  Chamber  or  in  the  House,  and  if
 that  comes,  the  persen  incriminated
 against,  must  have  a  tight  of  _  reply.
 It  is  a  well  understood  conven-
 lion  and  practice  that  the  incriminated
 pérson  must  be  given  the  right  of  reply.
 Are  we  to  say  that  the  other  person  will
 not  have  the  right  cf  reply  ?  So,  therefore,
 my  submission  is,  this  is  not  what  has  been
 contemplated;  it  is  not  to  be  permitted.
 That  is  my  submission.

 So  far  as  the  substantial  part  of  this
 matter  is  concerned,  it  is  said  some  assur-
 ance  is  given,  it  has  been  contraverted  and
 so  on.  It  is  a  well  accepted  concept  and  I
 am  reading  this  out  to  you  from  Kaul
 and  Shakdher  +

 ‘Non-implementation  of  an  assurance
 given  by  a  Minister  on  the  the  floor
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 Shri  C.  M.  Stephen  ]
 of  the  House  j8  neither  a  breath  of
 privilege  nor  a  contempt  of  the  House
 for  the  process  of  implementation  of
 a  policy  matter  is  conditional  on  a
 number  of  factors  'contributing'to  such
 policy”  ०

 The  only  thing  they  base  their  argument  on
 is  that  the  assurance  was  not  carried  out
 and  the  circumstances  under  which  that
 assurance  Was  mot  carried  out  has  been
 spelt  out  from  this  side.  In  the  matter
 of  Government  assurarces,  you  have  got
 the  Government  Assurances  Committee.
 Tt  can  go  before  that  Ccmmittee.  And  the
 rule  is,  even  after  going  through  the
 Government  Assurance  Commiticc,  it
 is  never  discussed  in  this  House.  That

 is  the  convention.  The  explantion  is  given
 how  it  has  not  been  possible  to  conform  to
 those  things.  That  is  what  happens.  My
 simple  point  of  oder  is  this,  whether  a
 Member  has  gotrighttospeak  more  than
 once  on  that  point.  It  is  a  well-established
 conventionand  a  provision  under  the  rules
 that  on  amotion  nobody  has  right  of  floor
 more  than  once.  That  being  so,’at  the  stage
 at  which  the  motion  is  not  even  moved,
 nobody  can  have  right  of  speech  more
 than  once.  For  Privilege  proceedings  it
 is  wellestablished  convention  that  if  the
 Speeker  chooses  to  hear  the  complainant
 he  may  be  heard  in  the  open  House  and
 that  the  incriminated  person  must  be  given
 the  right  of  reply.  After  that  the  complai-
 nant  cannot  have  another  right  of  reply,
 because,  in  that  case  the  incriminated  person
 must  get  a  further  right  <f  reply  and  this
 will  go  on  ad  infenitum.  This  is  the  point
 Iam  raising.  The  incriminated  person
 alone  has  got  the  right  of  reply.  This  is  my
 submission,

 SHRI  SHYAMNANDAN  MISHRA  :
 My  point  of  orderis  this.  You  have  to
 address  yourself  to  three  questions....,

 SHRI  C.M.  STEPHEN:  I  am
 challenging  his  right  for  another  70  or
 Bt y  minutes;  please  give  me  a  ruling,  either
 you  allow  that  or  not.

 MR.  SPEAKER  :  Let  me  listen  to
 him.  How  can  I  ehut  him  out  when  he
 says,  point  of  order  ?

 SHRI  2,  M.  STEPHEN:  May  I  ask
 you:  Is  it  another  point  of  order
 or  is  it  his  own  opinion  on  the
 point  cf  order  I  have  raised  ?
 If  it  is  another  point  of  order,  I  submit,
 your  ruling  on  my  point  of  order  must
 naturally  precede  before  another  point  of
 order  is  heard  by  you  .  I  have  raised  the
 point  oforder.  Please  give  reply  to  that
 point  of  order  raised  by  me.

 MR.  SPEAKER  ;  Mr  Stephen,  let  me
 hear  him,

 SHRI  VASANT  SATHE  :  I  do  not
 mind  your  jistening  to  hundreds
 of  points  of  order;  that  is  within
 rules.  The  rule  suys  :  No  debate
 shall  be  allowed  on  a  point  of  order;
 the  Speaker  may,  if  he  thinks  fit,  hear
 Members,  before  giving  his  decision,  You
 are  very  :ight,  Sir.  All  that  yous!  ould  do
 is  when  one  point  of  order  is  raised  and
 you  went  to  listen  to-others  before  giving
 decision  ycudo  it  but  after  that  decide
 that  point  of  order.  Give  a  ruling  once
 that  puint  of  order  i5  disposed  of.  Let
 another  point  of  order  be  raised  but  before
 you  decide  that  you  do  not  alluw  the
 Member  to  say  Iriseona  point  of  order:
 You  cannot  decide  all  together.

 MR.  SPEAKER  :  I  have  just  noted  the
 points  of  order  of  Mr.  Stephen,  Mr:
 Bhagat  and  others.

 SHRI  K.  RAGHU  RAMAIAH  :  There
 is  one  more  Minister  who  has  been
 waiting  for  thelast  three  days  according  to
 the  direction.  Why  don’t  you  hear  him  and
 finish  with  it.

 SHRI  PILOO  MODY:  Mr.  Speakers
 we  have  been  waiting  for  ten  days  to  g¢t
 the  report.  All  that  you  have  to  do  is  to  put
 the  report  on  the  Table.  Till  the  report
 is  placed  on  the  Table  you  are  beund  tv
 get  not  one,  mot  one  hundred  but
 hundred  thousand  points  of  order.
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 SHRI  SHYAMNANDAN  MISHRA  :
 The  Point  for  you  to  decide  is  whether
 the  results  of  the  investigation  as
 promised  earlier  have  been  placed
 before  the  House.  The  poine  for
 you  to  decide  is  W  the  maticr
 is  still  open  for  consideration  by  the  House
 as  the  hon.  Law  Minister  said  to  the  House
 earlier  he  is  saying  he  has  fulfilled  his  com-
 mitment  or  assurances.  Therefore  it  is  for
 you  to  decide  whether  the  matter  is  still
 open  for  consideration  by  the  House
 ornot.  And  then  what  my  hon.  friend  Mr
 Stephen,  submitted  to  you,  was  since  it
 is  an  assurance  the  assurance  could  be
 taken  care  of  by  the  Committee  of  Assu-
 rances.  This  is  indeed  a  strange  plea
 because  here  is  an  assurance  in  ralaticn  to
 a  matter  which  is  continuing  and  in  re-

 lation  to  a  privilege  issue  that  is  still  under
 consideration.  This  has  to  be  considered
 by  the  House  as  awhole.  That  will  not  be
 considered  by  any  Committee  of  Assu-
 rances.

 Finally,  the  hon.  Law  Minister,  I  hope,
 also  said  that  prosecution  would  be  launched
 after  the  investigation  is  completed.  Had
 we  ever  suggested  at  any  point  of  time  that
 prosecution  should  not  be  launched  but
 prosecution  at  what  point  of  time.  For
 how  many  times  should  I  reiterate,  prosecu-
 ticn  after  the  results  of  the  investigation  are
 presented  to  the  House  and  that  does  not
 conflict  with  any  desire  to  laurch  the  pro-
 secution  in  the  court.  May  I  again  repeat  if
 the  investigation  is  completed  at  2  O’  Clock
 would  the  matter  be  taken  to  the  court
 at  (2°30  O’  clock.  This  point  has  never  been
 replied  to  so  that  the  prosecution  had  to  be
 launched.  We  are  in  favour  of  the  prose-
 cution  being  launched  but  in  terms  of
 the  assurances  first  the  results  of  the  inves-
 tigation  would  have  to  be  presented  to  the
 House  and  then  the  prosecution  should
 have  been  launched  in  the  court.
 There  is  no  conflict  between  the  two  and
 it  is  a  pure  prevarication  on  the  part  of  Law
 Minister  and  he  Fas  not  fulfilled  it.

 SHRI  JYOTiRMOY  IBOSU:  Sir,  I
 would  be  as  brief  as  possible,
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 -MR  SPEAKER:  You  asked  for  halfa
 minute  I  have  given  you  one  minute.

 SHRI  JYOTIRMOY  BOSU  :  Sir,  Mr.
 Gokhale,  as  an  eminent  lawyer,  knows  what
 to  say  or  what  not  to  say.  We  are  not  as
 faithful  as  he  is.  Mr.  Madhu  Limaye  quoted
 his  different  speecheson  5th  and  oth
 September,  974  and  also  on  an  earlier
 date.  But,  on  3rd  September,  19745  Mr.
 Gokhale  had  said:

 “Perhaps,  that  stage  may  come
 later  on  after  the  investigation
 is  completed  and  then  this  House
 can  decide  about  this.  I  know  the
 anxiety  of  the  hcn.  Members.”

 He  said  not  less  than  three  times  that
 the  Report  of  tre  C.  8.  I.  will  be  made
 available  to  this  House  before  the  court  of
 law  takes  any  -ctita  १०  w,  Ihave  got  a
 copy  of  the  charge-sheet.  The  cherge-
 sheetis  dated  9  th  November,  974.  They  did
 not  come  forward  with  the  chaige-shcet
 before  the  House  on  the  rth  the  first
 working  day  of  the  House.  Instead,  they
 chose  to  go  to  the  court  and  in  due  course,
 made  it  sub-judice  more  or  less  placing  a
 restriction  on  the  House  to  go  /into
 the  matter.  Isavthatnotonlyhe  has  treated
 this  House  with  utmost  Jcontempt—I  re-
 gret  tc  say  it  but  he  has  also  taken  it  to  the
 court  making  the  whole  issue  as  sub-judice.

 MR  SPi!’  KER:  Now,  we  acjourn  and
 we  shal]  take  it  up  tomorrow.

 SHRI  SHYAMNANDAN  MISHRA:
 No,  Sir.  This  matter  has  to  be  decided.

 MR.  SPEAKER:  [have  allowed  the  cther
 Ministers  to  speak.  I’cannot  take  a  decision.
 Tecmorrow  the  other  Ministers  who  are
 still  waiting  will  get  their  chance.  I  shall
 give  them  chance  tomorrow.

 So,  we  adjourn  now  and  re-assemble
 after  lunch  at  Fifteen  of  the  Clock.

 14.  57  hrs.

 The  Lok  Sabha  adjourned for  Lunch  till
 Sifteen  of  the  Clock.


